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Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serialorders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

(iii) It may also be noted that Shri Parveen Sharma, DDG has since been transferred from
DGFT to Department of Commerce. Hence all applications/representations/reply to the
Deficiency letters etc. may be sent to Shri Darshan Singh, Additional DGFT and
Chairman, NC-I or to Shri Haradhan Das, FTDO, DES-I Section. Their email addresses
are: darshan.sinsh@nic.in & haradhan.das@nic.in/nc1.deft@nic.in. All firms are also
requested to mail/send their present valid email addresses so that correspondences can
be made through email only.

The meeting No. 23l16 of the Norms Committee (NC-l) for the licensing year 20l5-2016 was held on
16.02.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of
Foreign Trade Policy 2015)020 / Handbook of Procedure Volume. The following Members of the
Committee were present in the meeting: -
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2 1Case No.:2/25/80‐ ALC2/2013 1Party Name:THERMAL
~Mさ
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HELD ON16.02.2016

Sl.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

2. Sh.  Kanwa‖ nder singh  sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.
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Decision: The committee
examination and comments.

noted that the f11111's reply dated 08.02.2016 has been sent to E)HI forl

Case is deferred to 29.03.2016.

田濡蔦蕊薦蕊;~~

Party Name:NETAFIM
IRRIGATION INDIA
PVT.LTD

RLA Filc

:34/24/040/00097/AM14/

頸

23/80‐ Status:
Deferred

Lic.No/Date:341003831 I lDefer22.10.2013 tDate:29.03.2016t

Decision: The committee noted that firm's application has been sent to C&PC on 09. 12.2014 for
'comments. Sixth reminder was issued to C&PC on 13.02.201 5. D.O letter from Chairman (NC-l) has
been issued to JS, C&PC on 23.07.2015 followed by another D.O on 29.12.2015 to expedite
comments.
Case is deferred to29.03.2016.

case No.:8/l glSo-ALczlz}l3 earry Nami: Bortl otL Meer No/Dar e:23t80- Status:
TOOLS INDIA PVT ALC2t20l5 Deferred
LTD(FORMERLY BAKER OrL 16.02.2016

HQ File RLA File Lic.No/Date:0510370619 Defer
:01/80/050/00380/AMl4/ :051231040100310/AMl4/ 08.11.2013 Date:29.03.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.The
Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE India Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
'regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate Generalr

,of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 asking them to furnish requisite DGHC Certificate. The firm has informed that its supply is
to ONGC, Delhi under deemed export category.
lThe Committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from submission of the requisite certificate. r

DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the
,matter with TRU, D/o Revenue, Ministry of Finance. Case is deferred to 29.03.2016.

Case No.:13/19/80-ALC2/2013 Pat/Name:STERICAT     Meet No/Date:23/80-
GUTSTRINGS PVT LTD.   ALC2/2015

16.02.2016

fHQiil.- lRrlFif - -i-it..N"/o"t;,0tl0li060t-iff* - - i

i:01/80/050/00385/AM14/ ;:05t24t040t0o24stAMt4t iOg.r r.zor: ]o"i.,ze.o:.zoro j

IiDecision: The committee noted that the firm's reply dated 14.05.2014 has been sent to C & pC oni
'i17.06.2014 followed by reminders dated 13.08.2014,03.11.2014 and 09.01.2015 for comments. D.Ol
rletter from Chairman (NC-l) has been issued to JS, C&PC on 23.07.2015 followed by another D.O on
29.12.2015 to expedite comments.
'Case is deferred to29.03.2016.

FICaseNo.:21/21/80‐

ALC2/2013 IPaty Name:GLOBE Hl― FABS IMcet No/Date:23/80-
ALC2/2015
1602.2016
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iDecision: The committee noted that the representative of the firm attended the meeting on

Itz.og.zots and explained their case. The basic issue of their case is they are importing Trucks in semi

,knocked down condition and after fixing some imported components on it they are exporting the same'

However, as per Para 4.l .3.l of FTP "an Advance Authorizaiion is issued to allow duty free import of

inputs, which ptrysicatty incorporated^in ..*po't product lTuk1g 
normal allowance for wastage).,,

,Therefore, Committee decided to refer this case to Poiicy Oivision for their comments on whether

such cases can be allowed under the Advance Authorization Scheme' Accordingly' Policy -lv Section

,has been requested to offer their comments on the issue vide ID Note dated 3l'03'2015 followed by

treminder dated 13.08.2015 and 06.11.2015. NC decided to issue a reminder to Policy-4 Section

'"g"in to expedite the case. Case is defe-1ed 29,03'2016'
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Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter
,dated 02.09.2015 and decided to send final reminderto firm to furnish reply. However, DHI has also,
lrequested for copy of amended licence from the firm along with separat..ou".irg-i.n;i;;;;;
.11":.n"-:for1xam!a1|onun9.-?TT:,t''93::]'aere1e{t'9z9-.o3.2o16,

I iCase No.:45/14l80-ALC2l2ol4 iParty Name: BEML LIMITED, rra.et No/oaie,ZltgO- 
- - iilil;- -- -l

ALC2/2015 Deferred
16.02.2016

I ,HQ File RLA File .r-ic.N;lb;6;0ri0ioix:..' oerei ---. -- .
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dated 07.09.2015 and decided to send final reminderto firm to furnish reply. Hower.r,bHI has also
, ,requested for copy of amended licence from the firm along with separate covering letter for each r

, llicllcefor elamination and comments. case is deferred to29.03.2016. :

IRA may take further necessary actiOn accOrdingly.
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Foreign Trade Development Oflicer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan. New Delhi

rcision: The committee decided to ratifu the norms based upon the written comments vide MSME
No.13024/2912016-MMM&A dated 09.02.201 6 (copy to be sent to firm and RA).

Parり Name:IND¨ SPHINX
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Decision: The Commiftee noted that the firm has not replied to the deficiency letter sent to them on' 29.10.2015 followed by reminder on22.12.2015 and final reminder dated 20.01.2016 and decided to
reject the case with direction to the firm to pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.
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HAIT@AN DAS
Foreign Trafle Development Officer
Direclorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Dethi
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:U I /6U/U)U/UU l UU/AM l6/ '.U3/95/O4UltJ |U53/AM I 5/ :23.tJ'3.'2U15 Date:zg.03.2O16

Decision: The Commiftee noted that firm's reply dated 12.02.2016 has been received and is being
sent to DHI for examination and comments. Case is defered to29.03.2016.
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I)ecision: The Colnmittee notcd that f11lH's reply datcd 12.02.2016 has been received and is being

I ir"nt to DHI for examination and comments. Case is deferred to}g.O3.20l6. 'l
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D..iaion: The Committee noted that MSME representative present in the.meeting has informed that

I lln" i#j, t.*iir* chassis in semi knocked down condition from abroad which is similar to that of ,

i fi;r'aj;;; iji:F; whose case has been referred to PC-lv Section to confirm whether such imports are I
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lcustom duty with interest.Case is deferred to 29.03.2016.
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ICase No.:77/8/80-ALC2/2015 IPartyName:MOTHERSON
lsuMISYSTEMS LTD.,

IMcetNo/Date23/80-

lALC2/2015
116.02.2016

,Status:
,Deferred

IRLA File ILic.No/Date:0510393960

‖fI僣:幕冨iDAS
Foreign Trade Devebpment ttcer
勧redorab Gme躍

棚
『
″
de

Department(
Udy09 Bhawan,New De:hi

IDefer

′
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IDecision:The cOmmittee decided tO ratltt the norms bascd upon the written comments Of DIPP vide‐

llD No.12/13/2016/TSW/35dated 16.02.2016 as under:―
|

1. Quantities of import item at sl. No. 1 to 43 may be allowed on net
accountability clause.

to net basis withl

2. Quantity of import item at Sl. No. 44 may be allowed as 133.2 Kgs. as
content in export products after 50 o/o ftcov€\ from scrap.

1.876 Kgs/kg。
|

3. Quantity of import item at Sl. No. 45 may be allowed as 5087.84 Kgs. as 2.L27 Kgs./kg.
content in export prod ucts after 50 % recovery from scra p.

4. Quantity of import item at Sl. No. 46 may be allowed as 317.34 Kgs. as 2.O2 Kgs./kg.
content in export products after 50 %o recovery from scrap.

5. Quantity of import item at Sl. No. 47 may be allowed as 4220.39 Kgs. as 1.g5g Kgs./kg.
content in export products after 50 %orecovery from scrap.

6. Quantity of import item at Sl. No.48 may be allowed as2376.04 Kgs. as 2.03 Kgs./kg.
content in export products after 50 %orecovery from scrap.

;RA may take further necessary action accordingly.

Case No.:21/23/80-ALC2/2015

…

続 硫

||
INDIA LIMITED

Mcet No/Date:23/80-

ALC2/2015
116.02.2016

[61珊
品
:59Ю
01:    吾湧認蕊蔦菰江戸

~~[聡
齋雷面而弼
「
|   |

,Decision: The committee noted that RA, Mumbai vide lener No.03/95/040/74/AM16 dated,
)07.05.2015 has issued the above mentioned AA on net to net basis in terms of C"n..ui'N;";f;;
Engineering Product and accordingly decided to close the case.
RA may take further necessary action accordingly.

」

1.    Net weights Of l1618 Kgs.′ 3117 Kgs. 81 11602 Kgs. mav be specified with the quantities

of exportitems at sl.No.1′ 2&3 respectively.

2. Quantity of import item at Sl. No. 1 may be allowed as 4521.9 Kgs.(4095g Sq. Mtrs.)
inclusive of 4 % wastage in export item at sl. No. 1 as claimed by the firm.

may be allowed as 2247.7 Kgs.(21287 Sq. Mtrs.)3. Quantity of import item at Sl. No. 2

*W*NDAS
Foreign Trade Development Officer
Directorate @neral of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

ヽ

＾

cision: The committee decided to ratifo the norms based upon the written comments of DIpp vide
No. l2113/2016/TSW/37 dated 16.02.201 6 as under:-

ty Namc:GE INDIA     Meet No/Date:23/80‐
)USTRIAL PRIVATE     IALC2/2015
41TED               ■6.02.2016

1器島掲5υOm40晨Mlα    鳳 戸 圏 肝 満 ぽ



6.

7.

8.

9.

く16れたと品:t Si.高 as claimed by the irm.        :incluSiVe of 4%Wastage in e)

Quantity of import■ em at SI.No.3 mav be al10Wed as 2016.7 Kgs.(6439.4 Sqo MtrS.)_     ^, ●ヽ  4 _^_:^し ぃ^Jk、 ′+ha firm

inclusiveof4%wastageinexportitemat5l.No.5a5LldllllEtlUylllLllllll.
Quantity of import item at sl. No. 9 may be allowed as 2264'4 Kgs'(6510'1 Sq' Mtrs')

inclusiveot %wastageinexportitematSl.No.3asclaimedbythefirm..

inclusiveot4%wastageinexportitematSl.No.lasclaimedbythefirm.
Quantity of import item at sl. No. 4 may be allowed as 1105'3 Kgs'(10384'4 Sq' Mtrs')

inclusiveof4%wastageinexportitematSl.No.2asclaimedbythefirm.
Quantity of import item at Sl. No. 5 may be allowed as 552'1 Kgs'(5459'9 Sq' Mtrs')i

inclusiveof4YowastageinexportitematSl.No.2asclaimedbythefirm.
QuantityofimportitematSl.No.om.vbeallowedas266'9Kgs.(1670'2Sq.Mtrs.)l
inclusiveol4%wastageinexportitematSl.No.2asclaimedbythefirm.
Quantity of import item at Sl. No. 7 may be allowed as 4634'78 Kgs'(39538'9 Sq' Mtrs')r

inclusiveof2%wastageinexportitematSl.No.3asclaimedbythefirm.
Quantity of import item at sl. No. 8 may be allowed as 2320'6 Kgs'(21708'1 Sq' Mtrs')r

inclusiveof4%wastageinexportitematSl.No.3asclaimedbythefirm. Iirc I

――‐‐――‐‐・二____‐‐―‐‐―‐―‐‐――‐‐―――‐――‐‐―――‐‐――́=二
■_――_‐‐

=-1__‐
‐……Ⅲ‐～‐‐～…・‐‐‐―‐‐‐‐―‐́――‐‐‐――‐‐――‐……――‐‐―

l

i           に |

i

IRAmり take,Ⅲ■necessary action accordinglY'

諸繊ぎ::,おλ淵讐鷺湘 楓、露∬i∬翼点富濯:l∫Ui‖
口………… ~|

i--lc"r"N*5/413G AL62t21ts lp"ttvN"*"r'neAToo iY-":t^Y"P':te:23t80- lStatus: i

I I lrvrol-ps TNDIA PRIVATE lALCzl2Ols iApproved 
:

I I llffiiro 1'ull"o-'u i

1't=-- --mAFtr' --iffi-i*--"-*
I lrrvrrr. \Ml6/ l:.ioiiioooto0030/AMl6/ lrr.os.zots . * - I

1'" 
'tr*.*, 

,n" *mmittee decided to *tiry trr. nonr sed upon the written comments vide MSME

1 lilii;:;o iori/ri_vrE dated 1s.01.2016 (copy to be sent to firm and RA).

lt
1 IRA may take further necessary action accordingly' 

-
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Decision: The commiuee decided to ratify the norms based upon the written comments vide MSME
ID No.30 (74y15-ME dated I 5.02.2016 (copy to be sent to firm and RA).

, 'rrecrsr0n: I ne comml[ee oecloeo ro raury Ine norms Daseo upon rne wrllen commenrs vroe rvl)vltr
i rlD No.30 (74y15-ME dated I 5.02.2016 (copy to be sent to firm and RA).

, :RA may take further necessary action accordingly. . l

15Ｆ
‐

‐

‐４３

PaoM語 LAXMI~~~
IELECTRONICS MOULDS&
IPRECIS10N ENGG P.LTD

所需蕊I厭而
Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter sent

directly to them on 01.12.2015 and DGFT final reminder dated 20.01.2016 decided to reject the case
, lwith direction to the firm to pay applicable custom duty with interest for EODC.

rRA may take further necessary action accordingly.
」

ぽ
赫 LC2/2015

iexamination and comments. Accordingly, NC decided to send a copy of the reply to MSME.
lCase is deferred to29.03.2016.

「 F面

蔽面面画面爾面

臨聴繭璃係
「

~

ILIMITED

IRLA File

Mcct No/Date:23/80-

IALC2/2015
116.02.2016

い o/Date:0510394420 IDefer

ｄ一ｍ̈
|IHQFile

11

⌒

:01/80/050/00129/AM16/   1:10/24/040/00009/AM16/    120.05.2015 わII死五翫陽而而

1話面 薫 薫 I鳳 席 t鳳彙 糧 “
メy億
“

剛 ″m5hs ttm鰤 b MSME m
is deferred to 29.03.2016.

Status:
Deferred

Meet No/Date:23/80-

ALC2/2015
‐16.02.2016



聴精虫鰍 響Ml常郡 1曲難縫lf11lH on 20.01.2016 and decided to send inal remi

Ⅲ可ected without fu“ her notice with direction to thc irm to pay applicable custom du″
with interest

lfor EODC.

iCaSe iS deferredto29.03.2016.

E繭
「    躍F而¬濡

iヽρttr

開誦∞簿Att α
~開
策… 6B荒ち9鵬洲6

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter

sent to them on 2Z.lz.ZOlS and final reminder on 20.01 .2016. The Committee further noted that the

■111:has sought time up to 15.03.2016宙de email dated 12.02.2016 to fumish reply and decided tol

llow time to submit rePlY.

|is deferred to 29.03.2016.

D..i.io"r it " 
c*-t*;;; ttrat ir,"?,r." application has been sent to DIPP on 12-02.2016 forl

I

lexamrnatron and comments. Case is deferred toZg.O3.2Ol6' l"--*--..,-' -.-. '- -' .'']

[*b"* x""solg/8o- lP",tv-N"r" TERUMo - fvrttt Noloutt iino:- -i"*;" --l
t lx,CZlzOtS IPENPOL LIMITED intc:tzo.ts lDeferred i

lt' l"---'--'- I lt6'o2'2ot6 I 

-i

"' 
iil ffi il[.NorOut.s: r oo I 8s06 F.f.r D"t"2rJ3 20 t 6 i

i l;ffiffi50/oot6z/Awt6/ l,siiiioi1g000r/AMl6/ its'oo.zots i----rY JffiosoN DAs
12 Foreign Trade Development officer

Dire'ciorate General sf fsrsign Trade

DeDartment of Commerce

' tiOYog Btrawan' New Delhi

′

（

~呻
滴蔵藪力昴百

~P薄
｀高蒟記 ЫM「ED No/Date:23/80-

15

一
|

「

sirrriitr" committee decided to ratiff the norms based upon the written comments vide DHI UO

(154)12015-TSW (B) dated 24.09.2015 (copy to be sent to firm and RA).

may take further necessary action accordingly'

50



'Decision: The Committee noted that the firm's application has been sent to C&pC on ,

ifollowed by reminder on29.10.2015 and 18.12.2015 for comments and decided to await
rfrom C&PC. Case is deferred to29.03.2016.

Paty Namei ZENITH

28.0920151

comments I

ICase No.:19/11/80-
ALC2/2015 IPRECISION PVT LTD.,

HQ File RLA FHe
:01/80/050/00226/AM16/    107/24/040/00086/AM16/

/80‐

lALC2/2015

116.02.2016

52 Decision:The cOmmittee noted that flrm has not replied to the deflciency(raiSed by MSME vide IDi

‐ INo.30(117)/15‐ ME dated 09.o9.2015)leter Sent to the■ 111l on 29.10.2015 followed by reminder on

1  22.12.2015 and Яnal reminder On 20.01.2016 and decided to reieCt the case with direction to the

l ■rm 10 applicable custom duty with interest fOr EODC。                     |

IRA may take furthcr neccssary action accOrdingly.                               :

101/80/050/00350/AM16/
531■  ::  __  _
101/80/050/00350/AM16/       :17/24/040/00019/AM16/       122.062015              1

1Decision:The COmmittee noted that irm has not replied to the denciency(raised by DEIT)letter

lSent tO the frm on o2.02.2015 followed by inal reminder on 20.01.2016 and decided to reieCt the
,case with direction to the firm to applicable custom duty with interest for EODC.

lRA may take further necessary action accordingly.

Case No.:54/8/80‐ ALC2/2015  Parり Name:SMC
PNEUMATICS(INDIA) 1瞥望型呻Ⅲ 3/80‐ 卜tttu∬

lHQFlこ

IPRIVATE LIMITED

IRLA File :Lic.No/Date:0510394669  1

1冊盤∵  F"Ю“d

ド41

|:01/80/050/00160/AM16/    1:05/24/040/001H/AM16/    123.06.2015
|

Decision: The committee decided to ratify the norms based upon the written commentl of DIpp vide
IID No.12/13/2016/TSW/54 dated 16.02.2016 as under:―

1. Quantity of import item at Sl. No. 1 may be allowed as L4797 Kgs. as 1.89 Kgs./kg.
content in export products after 50 % recovery from scrap.

2. Quantity of import item at Sl. No. 2 may be allowed as 77477 Kgs. as 2.06 Kgs./kg.
content in export products after 50 % recovery from scrap.

3. Quantity of import item at Sl. No. 3 may be allowed as 5333 Kgs. as 1.93 Kgs./kg.,
contentinexportproductsafter50%recoveryfromscrap.

4. Quantity of import item at Sl. No. 4 may be allowed as 4295 Kgs. as Z.2L Kgs./kg. r

content in export products after 50 % recovery from scrap.

may take further necessary action accordingly.

Case No。 :62/8/80¨ ALC2/2015

F囲50/00168/AM16/
IRLA File

i:05/24/040/00131/AM16/

瀬鶏爾
高3/80-~諄『

ILic.No/Date:0510394667 1Defer

123.06.2015             1Date:29.03.2016

Paty Namel POLY
MEDICURE LTD.

| IDecision:The COmmittee noted thatthe flrm's application has been sent to C&PC on 20.07.2015 forl

13

ヽ
　
（



02.H.2015 and 18.12.2015 to exped■e co=mentζ

L圏瑯幽幽

I 1-'"- lnvi.r_rrraii;d 
- - - 'tALC2,0t5 ;Deferred 

,

I i ' lt6'02'2016 i I

i '6o* 
-FrA Ftl. - -- iLi"-N"/D;;010103544 'D;f* 

-- 
I

I i:01/80/050/00170/AMl6/ 1:30124t040100014/AMl6/ lZO.Oe.zOts lDate:29'03'2016 r

1'r'ffi#;#a;;-* a;*;;"d *-.,1;rks-""t","d t",r"t'l
I i."commendation vide oM No.46orlr57rzo:l-pc-Il aut"d tg.01.2016 is ihe- total.weight.ofl

1 l[::Tffi:""#,n .iilary:::*"':1.:^:i*::",."tli'll.',",ol1ll'i:rliJ',J"1[.ffi,-ll iJ.;ry,1

| li:[|れ、1111iii夏 I勇響蕊:ilililllLSm鋼
/be indicated(COpy Ofthe recommendation is Sentl

|

~lii:ill:i:liilil:iiliiil:i _

i,oirttiiosoto oz43t16t6l \:03t95t04'01t00141/AMl6/ ,:o'0o'zots I l

lfitridih;;;;;;" *tih ,,iiry ir,. *;' b"."a , ; th" *;iil;;;;;i; "ioipp "iJ" 
i

i"r^il;1;iii,iiii'iw/58 dated t6.o2.2ot6as under:- 6 ^6 ..? - I

l'"'rl"''''ni;.1;"o., weights of 82 MT, 8.1 MT, 82 MT, 8.1 MT, s2 MT & 38 MT mav be specified I

I with the quantities of export items at Sl' No' !'2'3'-i::":ilt;li*ll';. 
rontained in *," ,

2. lmport items at sl. No. 1 to 4 shall be of relevant grade and thickness as contained in the'
i

exPort Product. ,,, l

3. euantities of import items at sl. No. 1 & 2 may be allowed as 1.05 Kgs./Kg. content in the i

export products as claimed by the firm' ilw- ^^^+^n+i
y be a‖ owed as 29400 Kgs.as l.05 Kgs./Kg.contenti

y be a‖ owed as 98.l Kgs.as l.03 Kgs./Kg.contentini

be a‖owed on net to net baSiS With accountab‖ ityl

|

)f relevant grade and dia.as cOntained in the exporti
l

7&8 mav be a‖ OWed incluSiVe of 2%Wastage asi

claimed by the firm.                                                             :

9. lmport■ em at Sl.No.9 mav be deleted as Calculation details for weld OVeday noti
submitted.
Quantities of import items at sl. No. 10, 11 & 12 (welding consumables) may be allowed as:

3485 Kgs. ,4100 Kgs. & 4L00 Kgs respective*ly _ l

10.

14

No.:66ノ8/80‐ ALC2/2015

1/80/050/00172/AM16/

五im'sa``lit農 iもn has bcen senttO C&PC On 08.09.2015 forThe Committee noted thatthe

札鳥彰誌3・ :話面よo2.H.2015 aIご 18.12.2015 to exped■e comments
is deferred to 29.03.2016.



jRA may take further necessary action accordingly

~~|九
燕落`ここIIジ 11/80-ALC2/2015 IMしま

~No/Dat3:'j75o_~~~

IALC2/2015
116.02.2016

両 面 而 10108453
p2.07.2015

Party Name:SARTORIUS
STEDIM INDIA PVT.LTD. 町

|
澁 蕊豆7~~賠ち雅υOm“ハⅢα

~
Decision: The Committee noted that firm has not replied to the deficiency (raised by
sent to the firm on 05.01.2016 followed by final reminder on 20.01.2016 and decided
case with direction to the firm to applicable custom duty with interest for EODC.

RA may take further necessary action accordingly.

DIPP) letter
to reject the

1鵬
d

~IDefer

Date:29.032016

Decision: The Committee noted that the firm's application has been sent to DRDO on26.10.2015
,comments and decided to remind DRDO to expedite comments. Case is deferred to29.03.2016.

~~ICaSeNo.:20/11ノ
80-ALC2ノ 2015

|

一

116.02.2016

~bttШ
  I

,Deferred

61
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画 面 而 繭 蔽 扇 而 F聖 理 C TEMA NDm 謄 贅炒
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M16/~「IIIIRI赫"B31

Decision: The committee decided to ratit/ the norms based upon the written comments of DIPP vide
ItO No.12113/20l6iTSW/62 dated 16.02 .2016 as under:-

, I 1. Net Empty weight of export item may be specified as 46.7 MT.
2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 9662 Meters (16786

Kgs.) on net to net basis.

3. Quantity of import item at Sl. No. 2 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as 789 Kgs. as 1.059 Kgs/Kg. content in the export
products after taking 2OYo recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as 20 Nos. on net to net basis. Duty
free weight of this item may be allowed as 15141 Kgs. as 1.305 Kgs/Kg. content in the
export products after taking 2OYorecovery from scrap.

5. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 2 Nos. (412 Kgs.) on
net to net basis.

6. Quantity of import item at Sl. No. 5 may be allowed as applied for i.e. 4 Nos. (124 Kgs.) on
net to net basis.

聞応λ高温
~~画面」~~~T~[翻需而所百

~露
蕊蔦1卜03/95/040/00214/AMl

Decision: The Committee noted that the firm's reply dated 09.12.2016 has been received and is being
sent to DIPP for examination and comments. Case is deferred to 29.03.2016.

15
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F
8.

9.

i支ea↓ lih ihe descttption of import item at SI.No.6 and ltsvvord″ Relevant〃  mav be pref

quantity mav be a‖ oWed as applied fori.e. 9420 Kgs. being less than the net COntentin thel

export item.
Word "Relevant" may be prefixed with the description of import

quantity may be allowed as 5219 Kgs' as 1'416 Kgs/Kg' content

taking 1/3'd recoverY from scraP'

Quanllty of import item at Sl. No' 8 may be allowed as 626 Kgs'

item at Sl. No' 7 and its

in the export item after

―
―
ヨ

‐63

]Decision: fn. "orritt". 
A."iJed to ratiff th. ,"*t ble{ unon the written comments of MSME i

lvide Uo note No. TL-r3024r24l2016-MMrr{ae-ocNaSME dated 02.02.2016 (copy to be sent to firm 1

I

land 
RA). 

iI -- -, ^^+r^.. ^^^^-,li-^t., I

lnA rnuy take funher necessary action accordingly' --,-----i

RA may take further necessary action accordingly'

|
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高 r

Isent to c&PC fOr examination and comments.Case is deferred to 29.03.2016. |

I H ;;].i,iiu'"ro decided to reject the case with direction to the firm to pav applicable custom dutv I,t

I l* mav tato f!11y"".:ry ":LT 
*T'di5U:----- --- -- - I
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HQ File

:01/80/050/00312/AM16/

HQ File

:01/80/050/00354/AM16/

69 HQ File
101/80/050/00335/AM16/

RLA File

:52/24/040/00029/AM16/

RLA File

:05/23/040/00190/AM16/

RLA Flle
:34/24/040/00136/AM16/

Meet No/Date:23/80-    |

ALC2/2015          1
16.02.2016

Lic.No/Date:3410041423

03.08.2015             1

has bcen sent to ⅣlSNIIE

Status:
Approved

鵬 d~|

Case No。 :8/17/80-ALC2/2015  ‐Parり Name:H L E ENGINEERS IMect No/Date:23/80¨
PVT LTD,               IALC2/2015

116.022016

Decision: The cornrnittee decided to ratifo the norms based upon the written comments of DIPP vide
ID No.12ll3l20l6ITSW/67 dated I 6.02.2016 as under:-
1. Net weights of 25.2 MT & 15 MT may be specified with quantities of export products at Sl.

61 No. 1 & 23 respectively.

2. lmport item at Sl. No. 1 may be deleted as requested by the firm.

3. Quantities of import items at Sl. No. 2,3 & 4 may be reduced as 2786 Kgs., 1820 Kgs. & 538 Kgs. ,

respectively as requested by the firm.
4. Word 'Relevant" may be prefixed with the description of import items at Sl. No. 2 to 5 and their

' quantities may be allowed as 1.05 Kgs./Kg. content in export items at Sl. No. 1 & 2.

RA may take further necessary action accordingly.

Case No。 :50/17/80¨ ALC2/2015 Patty Name:ISGEC HEAVY   IMeet No/Date:23/80-
ENGINEERING LIMITED    :ALC2/2015

1602.2016

Lic.No/Date:5210041586

30.07.2015

|

~肝

|

Lic.No/Date:0510395154
103.08.2015              1

upon the written comments of E)IPP vide

68

Decision: The cornmittee decided to ratifu the norms based

ID No.12l13l20l6lTSW/68 dated I 6.02.2016 as under:-

RA lllay takc ftlrtller necessary actiOn accordingly.

ICase No.:31/17/80-ALC2/2015 Party Name:TREFILERIES
‐                   WIREINDIA PVT LTD

1. Net Empty weight of each export item at Sl. No. 1 to 8 may be specified as 68 MT.

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. L ,2 & 6.

3. Quantities of import items at Sl. No. 1. & 2 may be allowed as 1.0417 Kgs/Kg. content in
the export products as claimed by the firm.

4. Quantity of import item at Sl. No. 3 may be allowed as 8 Nos. on net to net basis. Duty

free weight of this item may be allowed as 62615 Kgs. as 7.27 KgslKg. content in the
export products after taking 20% recovery from scrap.

5. Quantity of import item at Sl. No. 4 may be allowed as 96 Nos.( 34096 Kgs.) on net to net

basis.

Quantityof import item atSl. No. 5 may be allowed as88 Nos.( 22728 Kgs.)on netto netr

basis. I

Quantity of import item at Sl. No. 6 may be allowed as 22974L Kgs. (204522 Mtrs.)r
inclusive of 2% wastage.

6.

7.

Decision: The Cornrnittee noted that the firm's application
for comments. Case is deferred to29.03.2016.

HARADHAN DAS
Foreign Trade Development Officer

bireciorate General of Foreign Trade

DePartment of Commerce
Udiog Bhawan, New Delhi
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ICase No.:6/17/80‐ALC2/2015 Pa“y Name:ISGEC HITACHI
ZOSEN LIMITED

Meet No/Date:23/80-

ALC2/2015
16.02.2016

Lic.No/Date:0510395153

03.082015

upon the written comments of DIPP vide

Status:
Approved

,ftQ Plt. RLA File

,,oiso/0s0/0031o/AMl6/ :0512310401001751aM161

lDecision: The committee decided to ratifo the norms based

Ito No.lzlt312016/TSw 170 dated 16.02.2016 as under:-

l.NetEmptyweightofeachexportitematSl.No.ltoSmaybespecifiedas60MT.
2. word "Relevant" may be prefixed with the descriptions of import items at sl' No' 1' 2' 3 & 9'

3. Quantity of import item at sl. No. 1 may be allowed as 1'0482 Kgs/Kg' content in the export

products as claimed bY the firm'

4. Quantities of import items at sl. No. 2 & 3 may be allowed as 1'0493 Kgs/Kg' content in the

export products as claimed by the firm'

5. Quantity of import item at sl. No. 4 may be allowed as 96 Nos. on net to net basis' Duty free

weight of this item may be allowed as applied for i.e. 106800 Kgs. inclusive of 4'93 % wastage

6. Quantity of import item at Sl. No. 5 may be allowed as 8 Nos' on net to net basis' Duty free

weight of this item may be allowed as2t2oo Kgs. inclusive of 4.06 % wastage as claimed by

the firm.
7. Quantity of import item at Sl. No. 6 may be allowed as 8 Nos' on net to net basis' Duty free

weight of this item may be allowed as 8152 Kgs. inclusive of 4.93 % wastage as claimed by

the firm.
g. Quantity of import item at sl. No. 7 may be allowed as 8 Nos' on net to net basis' Duty free

weight of this i,", ,.y be allowed as 48176 Kgs. inclusive of 4.93 % wastage as claimed by

the firm.
9. euantity of import item at Sl. No. 8 may be allowed as 8 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. t77LZ Kgs. inclusive of 4.82 % wastage

10. Quantity of import item at Sl. No. 9 may be allowed as 145000 Kgs' ( 158152 Mtrs') inclusive

1 11. Quantties ofimportitems at SI.No.10′ 11′ 12&13

1    Kgs.′ 320 Kgs.′ 2000 Kgs.&2000 Kgs.respect市ely.

lRA maytake futther necessary acdon according取
.

ICase No。 :33/17/80-ALC2/2015 Party Name:NETAFIM
1                   lRRIGATION INDlA
I                    IPVT.LTD.

may be allowed as applied for i.e. 7320

Meet No/Datc:23/80-

ALC2/2015
1`.02.2016

Status:
Deferred

Status:
Deferred

レ1
1鵠鳥月:υ:i3:71↓ 1: 咄 分ili110:9yAMlα   樹 洲嘱 lα

3410041426::Lち
9Ю主2016

1Decision:The Committee noted that the fll111's reply has been received and is being sentto C&PC for

examination and comments.Case is deferred to 29.03.2016.

ICase No。 :34/17/80¨ALC2/2015 Pa“y Name:NETAFIM
‐                   IIRRIGAT10N INDIA
‐                    IPVT LTD.

721HQ File              lRLA File
101/80/050/00338/AM16/    :34/24/040/00113/AM16/

Meet No/Date:23/80-

ALC2/2015
16.02.2016

Lic No/Date:3410041425 1Defer

04.08 2015             1Date:29.03.2016

Decision: The Committee noted that the firm's repty has been received and is being sent to C&PC for

examination and comments. Case is deferred to29'03.2016-

HARADHAN DAS
Foreion Trade DeveloPmenl Officer

bireci'orate General of Foi'ergn Trade

Deoartment of Commerce
UdYog Bhawan, New Delhi
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i- b*" xr.ssililto:tilcinols lFa.ry Namc NETAT.IM Meet N"/D"t..23l8G - lst"tr" I. : IRRIGATION TNDIA :ALC2I2}IS iDeferred 
iI iPni.ii;.- ir 6.02.2016 i i

{z: inq Fil. 
-l*o 

, - 
lLhN;/D"t"t34L004l4u- lD.f* - - 

Ii i:01/80/0s0/00339/AM l6l i:34t24t040t003 l4lAM I s/ i04.08.20 I 5 
- _.P:E?103 ?:l_6 1

I b..i.i th"t1h.f'r*;"@rUft*rtt"capcr".j
I lexamination and comments. Case is defened to29.03.2016. 

i

IW田°N刈α鴎    謳 ¬Ｆ

Ｉ
Case No.:21/17/80-ALC2ノ2015

IHQFile
雅λttυttνAⅢα l淵鼎α“

Ю
"8001:01/80/050/00325/AM16/

174

rDecision: The committee decided to ratifu the norms based

ID No.l2l13l20l6lTSW/74 dated I 6.02.2016 as under:-

1.ltems of import at SI.No.1′ 2
″
Defectives″ may not be a‖ owed.

2.import items at SI.No.1′ 2&3

upon the written comments of DIPP vide'

& 3 shall be "Prime" only and import of "Secondary" and

shall be of relevant grade and thickness as contained in the

3. Word "Strip" may be deleted from the description of import items at Sl. No. 1,2 & 3. 
I

4. Quantity of import item at Sl. No. L may be allowed as L47523 Kgs. as 1.08 Kgs./Kg. content in
the export product at Sl No.1 as per SION C-2008. ,

5. Quantity of import item at Sl. No. 2 may be allowed as22O2O Kgs. as 1.08 Kgs./Kg. content in the
export product at Sl No.2 as per SION C-2008.

6. Quantity of import item at Sl. No. 3 may be allowed as 1269 Kgs. as 1.08 Kgs./Kg. content in the

[AiII‖磁
=er sl°

N"嘔.     |
tion accordingly.

|

1751:01/80/050/00320/AM16/   1:56/24/040/00020/AM16/    110.o8.2015        1Date:29.03.20161

1Decision:The Committee noted that the flrm has not replied to the deflciency(raised by DIPP)letter‐

|  ‐scntto them on 22.12.2015 and flnal relninder on 20.01.2016. The Cominittcc fLlrthCr noted that thel

i戌■ 11ヽlttlit賢ズゝ 露 勢
К口y and dcddcd b allow dme b sublnit К山       |

| ICase、 de偽乱d to 29.03.2016. 1

rsent to the firm on 02.02.2015 followed by final reminder on 20.01.2016 and decided to reject ther
:case with direction to the firm to applicable custom duty with interest for EODC.

|  IRAInaytakefurthernecessaryactionaccordingly.                                              |
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翻
蹴o畑舵″Amα

~畷
鼎____ |

轟職寝撫犠嚇 iJ刷府
°胤昴鯰∬柵

)a‖ o、v tiine to subnlit reply.                   |

Icase is deferred to 29.03.2016.

i j:01/80/oso/00328/AMl6/

rallow time to submit rePlY.

,Case is deferred to29.03.2016.

HQ Flle

:01/80/050/00322/AM16/

ip".iriorg in" 
"o*-ittee 

deciJed to ratifu the norms based upon the written comments of C&PC

;ria" OftA No.4601 1l6Ol2Ol5-PC-II dated I 8.01.2016 (copy to be sent to firm and RA)'

IRAmaytakefu■her,":SSaryactttnacc°
rdingly.

LC2/201

F9D~ecittI~罵ぎё品語温LI話[襦百:1雨温 蔦s not replied to the deflciency(raiSed by DIPP)letterl―― ―   ・ ～  ・    ・ ・     ^^A■  ^A1/  ¨L^ρ ^__144o△ fl l“h″ nハ十●Я tth,十 十hellνしし■●ユVニユ。・・・V V∨ `……・‐――…―――
語Ii滝ふinder on 20.01:2016.The Committee further noted that theisentto them on 22.12.2015 and l

lim has sought ime up to 31.03.2016 vdeに
■er dated 12.02.2016 to mmヽ h repサ and decded to‐

Decision: The Committee noted that firm has not replied to the deficiency (raised by DEIT) letter

l;;;;;1h" fir* on oz.o2.2ot5 followed by final reminder on 20.01.2016 and decided to reject the

case wittr direction to the firm to applicable custom duty with interest for EODC'

′

＾

ffi-ip"rtvN.,n*NETAFIM iMeetNo/Date:23180-
irnntcnrloN INDIA PVT'LTD' 1ALC2/20I5

I I ltg.or2o)6_--.::- --;;:
lHa Ftc - -lR!4llt 

. --- -*-- - 
Itia.No/Date:34100414s7-i*^ .i1. .-- - f.rl"*t; "i[loo4t-4sl 

- i_- - 
I

y0s0/00336/AMr6/ l]ToTrit,6oo,rozi3tu*tst ]r+.iir:oL! i _ _l
,ar, t" f.o,,;n;;Cd,h"*r*;;il*J *piil to.n; c&Pc^#;[*v r'tt" ""il
rly to the firm by C&PC vide letter F.No.460ll/88/2b08-PC-lI dated 30'11'2015 followed.byi

reminder on 20.01.2016 and decided to reject the case with direction to the firm to pay applicable 
]

duty with interest for EODC.Case is deferred to 29.03.2016.

24.08.2015

10798527

.08.2015



|IRAmり take hrther necessary ac6on acodhgけ .

「 町

¨ ILじ薦

華 夢
癬 肛 蕊蕊 墓

~

Meet No/Date:23/80‐

IALC2/2015
116.02.2016

19∫l児50/00372/AM16/    ~「 [危」liO/00223/AlⅥ 16/
ILic.No/Date:0510395473

.28.08.2015

IDecision:The committee decided to rati″ the n0111ls

ID No.82 dated 16.02.2016(copy tO be sent to fllill and

iRA may take funher necessary ac● on accordhgly.

based upon the written comments of DHI vide
RA).

「呼
/23/80-逓耐輛鵬需蔦」

~躍
躍
繭=師 ~|

3臨蕊扁
~~1鷲

赫撫戸1綱押鑓| |
I)ecision:The Colninittee noted that hard copy of the application ofthe flrrn and online data for the

|:∬∫胤1糧漱鳳翼挿鴨篇滅:『1螺出:鳳T思Ⅲま臨 mcttRAb"nd 4
l CaSe iS deferred to 29.03.2016.

「 町
66/17/80-ALC2/2015孵MP

841器品泥5υ00370/AMlα  胤規l,OЮ 026″AMlα 聞 肝
あ而耐

厖 萬 I

Meet No/Date:23/80‐

Decision: The Cornmittee noted that the firm's reply dated 22.01.2016 has been sent to C&PC on

:10.02.2016 for examination and comments.
lcase is deferred to29.03.2016.

Ｆ
Ｉ
Ｉ

'Case No.:41 ll7/80-ALC2/2015 lirFPParty Name: GEE PEE
ELECTROSPARK PVT.LTD  ALC2/2015

16022016

降     ~卜 mm∬
Deferred

|

861器
航50Ю0345ハmα :09/24/040/00275/AM16/

臨 瀬 漱 蕊 T男.攪肝
m｀叩』面 m魅 闘 釧 わMSME on2出0理

「       T
I IHQFile               RLA File              lLic.No/Date:0310798

ギ

晦
"30‐
AL吻 畑 5器

柵 淵 器 .,憾 酬

rCZj776u_1淵
ed i

lHQ File               RLA File              lLic.No/Date:0310798673 1Defer      l
85101/80/050/00435/AM16/   .:03/94/040/00441/AM16/    104.09.2015        Date:29.03.2016:

IDecision:The Committee noted thatthe■ 1111's application was eaJier sentto DIPP on ll.02.2016 for

1織ed l

:Decision: The Committee noted that the firm's application was earlier sent to DIPP on 1 I .02.2016 for 
r

,comments. However, DIPP has informed that the case pertains to DHI. Therefore, the Committee
rdecided to send the application to DHI for examination and comments. 

:

∬∬:

鰍繋∬3』品
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IDecision:The Committec noted that the flrm has not replied to the deflciency(raised by DIPP)letter‐

isent to the frm on 22.12.2015 followed by inal reminder on 20.01.2016 and decided to reiect the0し■1し しVし■■……̀……―・一――― 〕applicatle custom duサ with inlterest fOr EODC.         |case with direction to the rlrm t(

RA may take further necessary action accordingly'

「
P雨
扇 画 面 爾 百

需 繭 繭 雪 需

「

~醸
慨

=劉

∞
・

~FStat語~

5             1Approved
| |

ir;t.ior* rne "o*.itt"J""ia"a 
t" *ti[ the norms based upon the written comments of DIPP vide I

ii'""ii"liiitilii,iiiti*/88 dated 16.02-2ot6as under:- , ',

i'"r. 
'" '*#;;; 

weisht of each export product at Sl. No. !, 3, 5, 7, g & L1 may be specified as 
'

I| 21539 Kes.I - -r---r..^r^+cr rrra 1A R a 1n&17mavbesoecifiedaSlこ
`ψ
J′ :｀o″・

2.  Net Empty weight Of each export product at Si.No.2′
4′ 6′ 8′ 10&12 mav be Specried asi

22015 Kgs.

Word "Relevant" may be prefixed with the description of import items at Sl' No' 1' 2 & 3'

euantity of import item at sl. No. 1 may be allowed as 60821 Kgs. as 1.05 Kgs./kg' content

in export items.

Quantity of import item at sl. No. 2 may be allowed as applied for i'e' t22LO Kgs' as

L.05 Kgs./kg. content in export items' ,, - -,
Quantity of import item at sl. No. 3 may be allowed as 67908 Kgs' as 1'84 Kgs'/kg' content

in export items after taking U3'd recovery from scrap'

Quantity of import item aiSl. No. 4 may be allowed as 48 Nos' on net to net basis' Duty

free weight of this item may be as applied for i.e. 2461 Kgs. inclusive of 5 % wastage'

Quantity of import item at Sl. No. 5 may be allowed as 48 Nos' on net to net basis' Duty

free weight of this item may be as applied for i.e. 22397 Kgs' inclusive of 5 % wastage'

Quantity of import item at Sl. No. 6 may be allowed as 12 Nos' on net to net basis' Duty free

weight of this item may be as applied for i.e. 1339 Kgs. inclusive of 5 % wastage'

Quantities of import items at sl. No. 7, 8 & 9 (welding consumables) may be allowed as

2430 Kgs. ,2430 Kgs. & 1320 Kgs' respectively'

11. euantities of impoit items at sl. No. 10, 11 & 12 (welding consumables) may be allowed

as 1531 Kgs. each.

RA may take further necessary action accordingly'

「

扇 面 高 面 画 面 22015'的 Nam8:KNECO KAMAN隅壼 0/D語蕊λb‐
~師
蔽
~~

‐̂ ,^^● ´              |｀ ^●|___^コ
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４
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6.

7.
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9.

10.
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Decision: The committee decided to ratifo the norms based upon the written.or*.ni, oiplpp uiJ"
.tO No.tZlt:/2016/TSW/90 dated 16.02.2016 as under:-
I 1. Net Empty weight of export products at Sl. No. 1 & 2 may be specified as 297O Kgs. & 2970

i Kgs. respectively.
', 2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1, 5, 6 & 10.

r 3. Quantity of import item at Sl. No. 1 may be allowed as2733 Kgs. as 1.165 Kgs./kg. content

I in export items after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 40 Nos. on net to net basis. Duty

'freeweightofthisitemmaybeas1579Kgs.asL.276Kgs./kg.contentinexportitemsi after taking 1/3'd recovery from scrap.
, 5. Quantity of import item at Sl. No. 3 may be allowed as 2 Nos. on net to net basis. Duty 

l

90 I free weight of this item may be as applied for i.e.426.3 Kgs. as L.05 Kgs./kg. content in

I export items.

I 6. Quantity of import item at Sl. No. 4 may be allowed as 11.20 Kgs. (30 Nos.) on net to net basis

i i 7. Quantity of import item at Sl. No. 5 may be allowed as 1364.8 Kgs.( 2415.6 Meters) inclusive :

r , of 2% wastage. i

I 8. Quantity of import item at Sl. No. 6 may be allowed as 56.5 Kgs.( 136.66 Meters) inclusive

' r of 2% wastage.
g. Quantity of import item at Sl. No. 7 may be allowed as 178 Kgs. (248 Nos.) on net to net basis.

10. Quantity of import item at Sl. No. 8 may be allowed as 37 Kgs. (160 Nos.) on net to net basis. '

i I 11. Quantity of import item at Sl. No. 9 may be allowed as 2 Kgs. (32 Nos.) on net to net basis.

. I 12. Quantity of import item at Sl. No. L0 may be allowed as 33.56 Kgs.( 93.04 Meters) inclusive of I

: 2 % wastage.
', 13. Quantity of import item at Sl. No. 11 may be allowed as 3 Kgs. (L0 Nos.) on net to net basis.

]]14.QuantitiesofimportitemsatSl.No.12&13(weldingConsumables)maybeallowedas
I 39 Kgs. each.

,]RAmaytakefurthernecesSaryactionaccordingly

Case No.:28/20/80-ALC2/2015 Party Name:GODREJ&
BOYCE MFG.CO.LTD.,

Meet No/Date:23/80-

IALC2/2015
116.02.2016

1翻器
α
“
Юttθ
 l  l

Mcet No/Date:23/80‐    Status:

lse pite

I :0 I /80/050/00405/AM I 6/

HQ File

:01/80/050/00351/AM16/

RLA F‖ e

:03/94/040/00456/AM16/

RLA File

:03/95/040/00249/AM16/

ALC2/2015
16.02.2016

Lic.No/Date:0310798796

10.09.2015

Status:
Approved

Approved
iCase No.:47/17/80¨ALC2/2015 1Paty Name:LARSEN&

TOUBRO LIMITED

191

IDecision:The committee decided to ratl″ the nOrllls based upon the written comments of DIPP vide

lID No.12/13/2016/TSW/91 dated 16.02.2016 as under:―                                        |

1 1.Net empty weights of l125 MT&5292.6 Mtt may be specined wた h the quantLies of exporti

l    items at sl.No.1&2 respect市 ely.                                |

1 2.lmpOrt items at SI.No.1&2 shall be of relevant grade and thickness as contained in thel
l      expOrヒ product.                                                               .

i 3.Quantkies of import tems at SI.No.1&2 may be allowed as 151817 Kgs.&285285 Kgs.1

i   reSpect市 ely as l.05 Kgs./Kg.contentin the export products as claimed by the nrm.    I

1 4.Quantities of import ttems at SI.No.3′ 4′ 13′ 14′ 15′ 16&18 may also be specried as l10
l      Nos.′  520 Nos.′  2000 Nos.′ 35000 Nos.′  15000 Nos.′  150 Nos. & 50 Nos. respectivelv in l

l    addiuOn tO their weights.                                   I

23
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T.. a;ntitieiof irnport it"ms at Sl. No. 5 & 17 may also be specified as 350 Meters & 66001
I

meters respectively in addition to their weights.

6. euantities of import items at Sl. No. 3, 4 & 13 to 18 may be allowed on net to net basis with l

accountabilitY clause. l

7. lmport items at Sl. No. 5 & 6 shall be of relevant grade and dia. as contained in the export i

products.

euantities of import items at Sl. No. 5 & 6 may be allowed inclusive of 2 % wastage as

claimed by the firm.

Quantity of import item at sl. No. 7 may be allowed as 15 Nos. on net to net basis. Duty free

weight of this item may be allowed as 1.04 Kgs./Kg. content in export items as claimed by

the firm.
euantity of import item at Sl. No. 8 may be allowed as 28 Nos. on net to net basis. Duty free

weight of this item may be allowed as 1.04 Kgs./Kg. content in export items as claimed by

the firm.
Quantities of import items at sl. No. 9, 10, 1L & 12 (welding consumables) may be allowed as

6326L Kgs., 15584 Kgs., 100296 Kgs. & 163557 Kgs respectively'

8.

9.

10.

11.

「 lApproved

Ю 肥

繭 耐 l~~~

Tns based upon the written conllnents of DIPP vide

iiill.i;:iii,i)lo,it,Sw/92dated16.02.zot6asunder:.
, i 1. euantities of import item at Sl. No. t to 47 may be allowed on net to net basis with I

accountability clause.

L 2. euantity of import item at Sl. No. 48 may be allowed as 21096.3 Kgs. as 1.876 Kgs./kg';
,g2,.contentinexportproductsafter50%recoveryfromscrap.

i i 3. euantity of import item at Sl. No. 49 may be allowed as 25831.3 Kgs. as 2.t27 Kgs'lkg. 
'

i i content in export products after 50 % recovery from scrap.

li4.躙il:∵
Xlllll[器

l『

『
硝1:じIIIF麗嚇:駆∴s260 73.9 Kg,as 2.02 Kgs/kg。

|

contentinexportproductsafter50%recoveryfromscrap.
5. euantity of import item at Sl. No. 51 may be allowed as 18021 Kgs. as 1.858 Kgs./kg.,

content in export products after 50 % recovery from scrap.

6. euantity of import item at Sl. No. 52 may be allowed as 6307.2 Kgs. as 2.03 Kgs./kg' I

content in export products after 50 % recovery from scrap.

I

lnA ,uy take further necessary action accordingly.

「

committee
16.02.2016
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based upon the written comments of DHI vide I

RA). 
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RA may take further necessary action accordingly.

[~ICaSeNo.:62/17ノ

80‐ALC2/20151:[lIJ｀
31」

`IcuRE LTD.

FMcet No/Date:23/80-
:ALC2/2015

116.02.2016

Case No.:21/20/80‐ ALC2/2015

lnformation in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format, export product
wise.
Size/Specs. of import item at Sl. No.
length of rubber cable in export
evidence.

iCase is deferred to 29.03.2016.

1.

2. 6 and justification/basis for quantity of this item. Net
products may also be indicated with documentary

■К″∝5榔柵ギ i PUMPS岡慨評耐可蕊
~|

1602.2016

119品児50Ю0398ハ Mlα  跳舗liυ00027ハ Mlα  腎ど%認α5610004687B:穆ち9Ю.2016
1Decision:The COmmittee nOted that DIPP has raised denciency in thc flHll's application vidc IE)

がo.12/13/2016‐ TSW/95 dtted 16.02.2016 as under and decHed to send i to the■ m toねrdsh repット|

| ~~~~~~~~~―

― ― ― ――― ― ^― ‐― ―
― ^― ― ― ― ―

‐
― … …―― ――― ‐― ― ^一 … ⅢV ⅢⅢ… Ⅲ… … ⅢΨ ^… … ‐一 ― r・′ 。

|

941HQ File              RLA File              Lic.No/Date:0510395645 1Defer
1 101/80/050/00366/AM16/   1:05/24/040/00273/AM16/    16.09.2015        1Date:29.03.2016

1 1Decision:The COmmittee noted that thc Яrm's reply dated 09.02.2016 has been sent to C&PC on
l  114.02.201 6 for exalnination and colninents.Case is deferred to 29.03.2016.

Parり Name:PLAST TECH .Meet No/Date:23/80¨

IENGINEERING ALC2/2015
‐16.022016

Lic.No/Date:0410161040

|:01/80/050/00284/AM16/   1:04/24/040/00136/AM16/   Pl.09・ 2015       1
,Decision:The COmmittee noted that the flrm has not rcplied to the deflciency(raised by C&PC)

iletter sent to them directly on 17.12.2015 and DGFT final reminder sent to the firm on 20.01.2016 and
idecided to reject the case with direction to the firm to pay applicable custom duty with interest for
ipooc.
RA may take further necessary action accordingly.

師

~|

416/      121.09.2015             1Date:29.03.20161,sz l,0i/i0)0s0/003r5/AMr6/ :04/24t040t0ot24tAMt6t 2t.os.2ots 6^iZ,rr.or.roru

Decision: The Committee noted that the firm has not furnished ANF4A and nppendi* f f uiong *ltn
the application and decided to send reminder to the firm to submit the same, duly filled in,
immediately for consideration of the case. Case is deferred to29.03.2016.

25

Case No.:2/14/80‐ ALC2/2015

「
ICaseNo.:36/17/80-ALC2/2015



HQ File RLA File

:34/24/040/00165/AM16/

application has been sent to DHI on
The Committee noted that the firm's
Case is deferred to29-03.2016.

1商需薫輛諏嚢護:墓ittl
reply dated 09.12.2015 has been sent tO C&PC Onl

|

Ю.2016。      _________― 」

|
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I ir**r, ,* a"--n* ""t.d 
th"t th;-f,r*', reply dated 09 .rz.zors has been sent to c&Pc on 

I

II lio.rz.zors rglig1rn"I.. 9"'=j:r"T"j:?-:9l0q- - - -,---- - - i

16.12.2015 for comments.Case is deferred to 29.03.2016.    ______            i

Paty Name:BHARAT
HEAVY ELECTRICALS

IMeet No/Date:23/80¨

:ALC2/2015

Status:
Deferred

16.022016

″臨 :3翻AMα

‐Case No.:58/17/80-ALC2/2015

F       I |

1gg IHQ File

No.:59/17/80‐ALC2/2015

|:05/24/040/00301/AM16/

The Committee noted that the fli111'S reply dated 09.12.2015 has been sent tO C&PC on

Lic.No/Date:0510395738
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IHQ File              lRLA File
:01/80/050/00396/AM16/ :31/83/040/00091/AM16/

Decision: The committee decided to rati$ the norms based upon the written comments of DIPP vide
ID No.12113/2016/TSW/105 dated 16.02.2016 as under:-

Advance Authorization may be ratified as per GN-4 for Engineering products.

Ａ
υ

ICase No.:52/17ノ 80‐ ALC2/2015 1Parり Name:ESSAR PROJECTS

I                  I(INDIA)LTD. 1造き』別躊
ta23/80-

116.02.2016 剛¬
圏辮規
Ю囲“9「
~

「
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印
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HQ File RLA File Lic.No/Date: 1010059284 Defer
,193:01/80/050/00357/AMl6/ :101241040100055/AMl6/ 01.10.2015 'Date:29.03.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME)

I letter sent to the firm on 2I .0I .20I6 through email and decided to send final reminder to furnish reply
I lfailing which the case will be rejected without further notice with direction to the firm to pay

I applicable custom duty with interest for EODC. Case is deferred to29.03.2016.

Party Namc:KAMAR
INFRASTRUCTURE PVT

'Meet No/Date:23/80-

‐ALC2/2015
116.02.2016LTD,
‐
Lic.No/Date:0310799187

「
ICaseNo.:19/20′

80-ALC2/2015

| IRAmtttakeirthernecessaryac● on“codhJy.             |

irooffi-Eeeir. @loerer I

I l:01/80/050100344/AMt6/ l:09/24/040100361/AMl6/ 130.09.201s lDate:29.03.20161
ir-
I lDecision: The Committee noted that the firm's application has been sent to DHI on 23.11.2015 forl

1 icomments. Case is deferred to29.03.2016. 
i
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25/20ノ 80‐ ALC2/2015

IRLAFHe
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町
‐Lic.No/Date:3110065646

129.09.2015

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to

,them on 22.12.2015 and final reminder on 20.01.2016 and decided to reject the case with direction to

,the firm to pay applicable custom duty with interest for EODC.

,RA may take further necessary action accordingly.
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'Lic.No/Date:051039580510510.2015

ision: The Committee noted that the firm's application

nination and comments.

has been sentto DHI on ll.02.2016 for

is deferred to 29.03.2016.

pplication has been sent to DI‐II on ll.02.2016 for

剛 Pi両
万

has been sentto DE11l on 12.02.2016 for

卜01/80/050/00417/AM16/   IЮ 5/23/040/00138/AM16`_____101型 0・2015______」      |
IDecision:The committce decided to ratitt the nOrms based upon the written comments ofDIPP宙

de

H21D No.12/13/2016/TSW/112 dated 16.02.2016 as under‐                   |

I   Advance AuthOrisation may be ratified as underon repeat basis:                            |

1  1.Net we:ght of exportitem may be specitted as 10740 Kgs.                    :
1  2.Wetht Ofimport■ em atSI.No.4 mav be specified as 8025 Kgs.            |
i  3.:mport■ ems at SI.No.l to 23 mav be allowed on net to net with accountabilた y clause.   |

IRAInaytakefurthernecessaryactionaccordingly. 」
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ICaseNo.:4/23ノ

80-ALC272015

圃 蕊 鳳 丁 1鷺ら誌:Ю∝:νAR

IMeetNo/Date:23/80-

lALC2/2015
‐1602.2016
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3νAM“/~聴濡HQ File

:01/80/050/00432/AM16/      1:03/95/040/00427/AM16/
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and comments.

is defelTed to 29.03.2016.
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Decision:The Committee noted that DIPP vidc ID No.12/13/2016-TSW/114 dated 16.02.2016 has

raised deflciency in the fllHl's application as under and decided to send itto the fllHito fumish reply:―

Quantities of export items at Sl. No. 1 & 2 in Nos. also in addition to their weights.
lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format, export product
w:se.

|lcぉ ds“trd b"Ю ■別に

Status:
Deferred

IMeet No/Date:23/80-

ALC2/2015
16.02.2016

Defer
Date:29.03.2016
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1  1   3. lmportitems at S:.No.l to 23 may be allowed on netto net wkh accountabil忙y ciause.

I  RA may take fu■ her necessary ac」 on accordingly.

3. lmport items at Sl. No. 1 to 23 may be allowed on net to net with accountability clause. 
i

I

ray take further necessary action accordingly

Meet No/Date:23/80-

01.01.2016

ICase is deferred to 29.03.2016.
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No.:4/17/80-ALC2/2015 Name:OSWAL PUMPS No/Date:23/80-

15

No.:4ノ20/80-ALC2/2015 Name:POLY
LTD.

H6   蔦7~~口Ⅲe――一|:05/24/040/00299/AM16/

…

籠
―
葛蔦五面 高面

¨
that the^IFttξ application hattg訂理蔦I薇蚤5tI万i而函五τ

l罵■1職iI・
No.:5/20/80-ALC2/2015 Name:

Y MEDICURE LTD.
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:Lた。No/Dtte:0510395851

108.10.2015

been sent to C&PC

1孔IIIII浜おL IId comments.

lcaseisdeferredto29.03.2016.
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-
lr rs ib""irio"r Th" *mmittee decided to ratifu the norms based upon the written comments of DIPP vide

I lro No.t2l13/2016/TSwl 19 dated 16.02.2016 as under:-tt
I laAr.n.e Authorization may be ratified as per GN-4 for Engineering products'
ll
IRAmaytakefurthernecessaryactionaccolllng11_

ID No.12/13/2016/「FSW/120 dated 16.02.2016 as under:‐                                      l

l.Words“ Thickness:0.345mm± 5%"may be sufflxed whh the description ofimpo■ item at SI.|1.Words“ Thickness:0.345mm± 5%"may be sufflxed whh the description ofimpo■ item at SI.|

漁留農欄序肥:絆蹄1霧101376Kが
‐sh%Kが.K&cont前 hぬeⅨ

"■
1

|

2遮
豪l聾『諾1猶i妻轟|∬T甦∬117導賢:lぶ蹴¶阻織

3.Quantity of impo■ hem at Sl.No.3 may be a1lowed as applied for i.e.9450 Kgs.as l.05
__    __            ●   ●           ●                                                                         1 1

l  kgs./Kこ .conteit h the expo■ hem.                     |
RA lllay take further neccssary aCtiOn accordingly.

Case No.:18/23/80-ALC2/2015 Parり T
~隅
繭 而 ate:23/80‐

|"7賀ザPERMANENT MAGNETS
LIMITED

30

F‖e

/80/050/00430/AM16/

PERMANENT MAGNETS
LINlITED

File

No.:17/23/80‐ALC2/2015 Pa■y Name: IMeet No/Date123/80-
IALC2/2015

116.02.2016

The committee decided to ratifu the norms based upon the written comments of DIPP vide

臨脇話I蔦

「

~

The commiuee decided to ratify the norms based upon the written comments of DIPP vide

No.12/13/2016/TSW/121 dated 16.02.2016 as undcr:―

Advance Authorization may be ratified as under on repeat basis as per firm′ s Advance

Authottzation No.0310789410 dated 18.09.2014 ratried in Norms Committee Meeting No.9/80

dated 03/08/2015,



L. Words " Thickness: 0.345mm + 5 yo" may be suffixed with the description of import item at
and its quantity may be allowed as 11591.1 Kgs. as 2.43 Kgs.lKg. content in the export item I

after taking 1/3'd recovery from scrap. i

i

RA lay,take further ne:es-sary action accordingly 
-, _ j

「
~ 続 謳鱚罫IRUBBER INDUSTRIES

‐Meet No/Date:23/80-

ALC2/2015
16.02.2016|| |

:Q Fi16           ~RLA File   ~´
語蕊蕊戸
而孤面Z:RLA File

l:05/23/040/00292/AM16/

Status:

Date:29.03.2016

Decision: The Committee noted that the firm's application has been sent to DIPP
11.02.2016 for examination and comments.

is deferred to 29.03.2016.

―一

HQ File

:01/80/050/00407/AM16/

iCase is deferred to 29.03.2016.

lnr-a nte
\:03 /9 4 / 040 I 00503/AM I 6/123

Lic No/Datei03 10799386 .Defer

113.10.2015 IDate:29.03.2016

application has been sent to MSME on 31.12.2015

IMeet No/Date:23/80¨

-i63." N*VZVSO-ALCZ2615 -lF",ty N"." MVS [a."tNolOut"::leC
i i-- leucrNppruNc LrD iatcztzots
I i I lt6.oz.2or6
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X3ご下両
=要

ラ】瓦雇両百ス=LC2/2015
1ENGNEERING LTDI       I

IALC2/2015

116.02.2016

lHQ File~~~~~膨濡蕊II而:01/80/050/00419/AM16/

ILic.No/Date1051 0395893

13.10.2015

25 
'D..i.iorr: The committee decided to ratifo the norms based

ID No.l2113/2016/TSWl125 dated 16.02.2016 as under:-
upon the written comments of DIPP vide

L. Words "Containing 2990 Kgs. of Carbon Molecular Sieves" may be suffixed with a

description of export product.

阿d゛嗅轍鵜事
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癬聾麒鰯 r“腱雷選WtttF8∬

31

Depal署
::1lhγ
κじW Deヽhi

Party Name:ISHWARI
IHEALTHCARE PVT LTD

The committee decided to ratifu the norms based upon the written comments of DIPP vide

No.12/13/2016/TSW/124 dated 16.02.2016 as under:―

1. Words "Containing 2280 Kgs. of Carbon Molecular Sieves" may be suffixed with a description

of export product.
2. Quantity of import item may be allowed as applied for i.e. 2280 Kgs. on net to net basis.

may take further necessary action accordingly.

,Mcet No/Date:23/80-

IALC2/2015
116.02.2016



for examination and comments.

Case is deferred to29.03.2016.

1. lnformation in respectof Sl. No.3,4,5,11& 14of Standard Deficiency Format'

2. euantities of import items at Sl. No. 5 to 8, 2t &22 in Nos. also in addition to their weights.

3. euantity of import items at Sl. No. 9 to 11 & 23 in meters. also in addition to their weights.

is deferred to 29.03.2016.

128

accordingly.

32

2. Quaniity of import item may be allowed as applied for i'e. 2990 Kgs' on net to net basis'

may take further necessary action accordingly'

No.:15/20/80‐
Mcet No/Date:23/80-

1冊篤
ヽ五h`:16EM6R STEEL IMcetNo/Date:23/80-

鰤 jO噺仏Ⅲα
The Conlmittee noted that the rlrln's application has been sent to MSME on 31.12.2015

No.:12/23/80¨ALC2/2015 Name:ISGEC HITACHl No/Datei23/80-

LIMITED
16.02.2016

|

lision:The committee decided to ratl,the n011:ls based upon the w‖ ten comments宙 de MSME

Note No.TL-13024/35/2016-MMM&A¨ DCMSME dated H.02.2016(copy tO be sentto flrm and

Name:GREAT00

Name:GEA ECOFLEX
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ion: The Committee noted that the firm's application has been sent to C&PC on 12.02.2015
examination and comments.

is deferrcd to 29.03.2016.
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The Committee noted that DIPP representative present in the meeting has raised
in the firm's application as under and decided to send it to the firm to furnish reply:-

No. 4, 11 & 12 of Standard Deficiency Letter (Export Product wise).

is deferred to 29.03.2016.

.01 .2016 has raised deficiency in the firm's application and decided to send it to the firm to furnish

(copy to be sent to the firm).

The Committec noted that MSME vide UO No.TL-13024/17/2016-MMM&A dated

is deferred to 29.03.2016.
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臨 高 こ 霊

1造釧 Tα
23慇 0‐

116022016

|

― ―                                     |
is deferred to 29.03.2016.

l. Information in respect of Sl. No. 3,4,5, 1l & 14 of Standard Deficiency Format, export 
'

Decision:The Committee noted thtt the f11111's application has been sent tO DEIT on ll.02.2015 for

exanlination and comments.

「

136

２

３

４

product wise.

euantity of import items at Sl. No. 4 & 5 in meters. also in addition to their weights.

Quantities of import items at Sl. No. 6 to l4 in Nos. also in addition to their weights.

Detailed calculations for the quantities of welding materials required for overlay (Sl.

to 2l) supported by overlay areas and thicknesses.

is deferred to 29.03.2016.
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HQ File RLA File

:01/80/050/00305/AM16/ 109/24/040/00428/AM16/

Decision: The Committee noted that the firm's application has been sent to E》 HI on 16.02.2015 for

xamination and comments.

is deferred to 29.03.2016.

躍■_|0062808蕩
:葛i百

一

11ヽガIT「 nLIMITED

[::;::ilillililil:lil:;~~~~~~

: The Committee noted that the firm's application
xamination and comments.

」is defelTcd to 29.03.2016.
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No.:11/23/80-ALC2/2015

10396087

16/AM16/

ion: The Committee noted that DIPP vide ID No.1211312016-TSW/136 dated 16.02'2016 has

deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

No.:1/17/80-ALC2/2015 Name:AZAD
PRIVATE

No.:3/17/80‐ ALC2/2015



IHQ File
:01/80/050/00307/AM16/

RLA File

:09/24/040/00431/AM16/ 囲需
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lCase is deferred to29.03.2016.
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Case is deferred to 29.03.2016.
l

has been sent to DHI on 16.02.2015 for

而~~洋悪源「

, iDecision: The Committee noted that the firm's application has been sent to MSME on 31.12.2015

1 qfor examination and comments.

||∬髄[恩 It二l∬ :・

Decision: The Committee noted that the firm's application has been sent to DHI on 31.12.2015 for

xamination and comments.

にaseお detrred to 29.03.2016 |

ICase No.:27/20/80‐ ALC2/2015‐ Pa“y Namc:L&T― MHPS   IMCet No/Date:23/80-
ITURBINE GENERATORS   IALC2/2015

1                     PRIVATE LIMITED       16.02.2016
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No.:3/20/80‐ ALC2/2015

No。 :17/20ノ80‐ ALC2/2015 Name:D00WON
INDIA

ATE LIMITED,

Decision: The Committee noted that the firm's ufpfilution ttu" U""n ,.n, . Oeli ", : i .i.iOS fi,
rexamination and comments.

ICase is deferred to 29.03.2016.

Patty Name:POLY
IMEDICURE LTD

IMcet No/Date:23/80‐

lALC2/2015

116.02.2016

Name:MAGNA
AUTOMOTIVE

No/Date:23/80-

IPRIVATE LIMITED

IRLA File
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l'*'lD."i.iorr T1r" Committee noted that C&PC vide OM No.460lll6ll2Ol3-PC-II (Pt.file) datedi

I lf O.OZ.Z0l6 has raised deficiency in the firm's application and decided to send it to the firm to furnish 
I

] lreply (copy to be sent to the firm). 
Irl

I iCur. is deferred to2g.O3.2016.

Deferred

而
~

一

晰 興 藁 藁

=   

司 飩 甲
研

臨 蕊

Decision: The Committee noted that C&PC vide OM No.4601116112013-PC-ll (Pt.file) dated,

10.02.2016 has raised deficiency in the firm's application and decided to send it to the firm to furnish r

is deferred to 29.03.2016.
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IDecision:The Committee no“d thtt the nm
letter sent to the firm on 20.01.2016 and decided to send final reminder to the firm to furnish reply,
which the case will be rejected without further notice with direction to the firm to pay applicable.

duty with interest for EODC. Case is deferred to29.03.2016
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n*i"i""l fl,l-ionrrnitt"e noted that C&PC vide oM No.460l l161lzol3-PC-II (Pt.file) dated

lO_OZ.ZOl6has raised deficiency in the firm's application and decided to send it to the firm to furnish

(copy to be sent to the firm).

is deferred to 29.03.2016.
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No.:3/20/80-ALC2/2015 Name:ISGEC HITACHI
LIMITED
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ICasc No.:1/23/80‐ ALC2/2015  Pa■y Name:SARTORIUS
STEDIM INDIA PVT.LTD.

AM対  日鼎α囲飢"“41
10111lS baSed upon the written colnlnents ofDIPP vide

IИ
9P面 熟 5/20i3/Tsw/1Jtt」 L扇 万OTτ』品 欝

=~r~~~…

…―
― 一 一 一 一

――

|

|I L hpOnttems iOm tt NQ lわ 95&104 0 25 mw be ttowed onは ゎ は hJs tthl

l l ぅ 響 Ψ I:型 野

llYSil n4.^.ハ

っ _.k^‐ ll―
一
月
… …

′

一
^^―
― ― `L^一 一

簿
一
‐1  2.lmport kems at SI.No.96 to 103 may be allowed as l mtr./mtr.content in the export ttemsl

l   aS Claimed by the nrm.lll
i IRA may take further necessary action accordingly. 

I

「

ICase No.:11/20/80‐ ALC2/2015

|

熙3ギ:陽器:闘聞ざ 難き州留・ 2ν8併
IPVT.LTD。 ,             16.02.2016

隔薇
Deferred

1501器品児50Ю038VAMlα  鵬た男:OЮ0261ハMlα  ン習%Rlα0510396412 B誰 :卜01/80/050/00388/AM16/   1:0523/040/00261/AM16/   :24.H.2015       Dtte:29.03.2016

鴎 蕊 漱 鳴 嶽 霜 瀞
面
~面‐
澗 濡 轟 メLttbn has been"耐 o DHTon3■ 2.2鋭 5おr

|

ICase is deferred to 29.03.2016

「

ICase No.:16/23/80¨ ALC2/2015 Parり Name:KOSO INDIA
PRIVATE LIMITED

器i応蕊蕊7~臨鵬OЮ創蕊扁

―

  

―

町~瞬
帯鷲
「
画面蒸F~l~~

vidc ID No.12/13/2016/TSW/151 dated

IIlDecision : The committee decided to ratify the norrns based upon the written comments of DIPP
16.02.2016 as under:-

a‖owed on net to net basis withi

|

as 2 Kgs./Kg.content inl

as 3.04 Kgs./Kg.contentl

1. Quantities of import items at Sl. No. 1 to 3 may be

accountability clause.

in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 5 may be allowed as 19.8 Kgs.

the export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 6 may be allowed as 996.7 Kgs.

in the export items after taking 1/3'd recovery from scrap.

2. Quantity of import item at Sl. No. 4 may be allowed as 1.3.4 Kgs. as 3.44 Kgs./Kg.contentl

3.

4.

5.

6.

7.

8.

9.

Quantity of import item at Sl. No. 7 may be allowed as 13.5 Kgs. as 1.94 Kgs./Kg.

in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 8 may be allowed as 39.9 Kgs. as 1.70 Kgs./Kg.
in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 9 may be allowed as 10.6 Kgs. as 2.52 Kes.lKe.
in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 10 may be allowed as 34.5 Kgs. as 1.90 Kgs./Kg. content
in the export items after taking 1/3'd recovery from scrap.

Quantityof import item atSl. No. 11may be allowed as 29.4 Kgs. as 2.33 KSs./Kg. content,
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in the export items after taking 1/3'd recovery from scrap'

10。 Quantity of import item at sl. No. 12 may be allowed as 215.6 Kgs.

content in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at sl. No. 13 may be allowed as 133.5 Kgs.

content in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 14 may be allowed as 277.9 Kgs.

content in the export items after taking 1/3'd recovery from scrap.

Quantity of import item at sl. No. 15 may be allowed as 787.9 Kgs.

content in the export items after taking 1/3'd recovery from scrap'

I

as 1.30 Kgs./Ke.l
I

I

as r.ze rgs./Ke.l

I

as 1.88 rgs./Ke.i
I

I

i

as 1.64 Kes./Kg. I
I

I

Kes./Kg. content 
!

I

11。

12.

13.

L4. Quantity of import item at sl. No. 16 may be allowed as 322 Kgs. as 1.24

~ド¨ 0/80‐ALα加5  ~

in the export items after taking 1/3'd recovery from scrap

15. Quantity of import item at Sl. No. 17 may be allowed as 332.7 Kgs' as 2.85 Kgs'/Kg"

content in the export items after taking 1/3'd recovery from scrap. 
i

|“
・
1悧[I誌隠 駆温だЪ:l‰::〃埠胤肌fЮ

いお・υりは耐ml

l                                                    l

lne -uy take further necessary action accordingly.

ion:The Comlnittee noted that the f11111'S application has to be disposed off as per Sub―

committee Report. However, as the firm's supply is to ONGC for petroleum operations' fi.rm-hasl

been asked to furnish Essentiality Certificate on 20.01 .2016 and decided to send reminder to the firm I

to furnish essentiality certificate from DGHC.

Case is deferred to29.03.2016.
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―
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154 1Decision:The committee decided to ratlfy the norms bascd upon the w‖ tten comments of DIPP宙
de

ilD No.12/13/2016/ 「́ SW/154 dated 16.02.2016 as underi―lt'"1
I I 1. Import item may be allowed on net to net basis with accountability clause as claimed bV the 

I

il nrm. 
I

I l* may take further necessary action accordingly
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S.No.648

Case No.A-02 M/s.LMT

(India)P宙 .Ltd.,

HQF.No.01/80/162/00004/AM16/DES‐ I Lic.No.&date

Meeting No.23l16 RA.F.No.31/83/039/00004/AM15 3110065258

dt.06.02.2015Date:16.02.2016 Request for fixation of norrns for
Annual requirement under para a.Za(v)

Decision: The Committee noted that the firm's reply dated25.0l.20l6 has been received and is being
sent to DHI for examination and comments. Case is deferred to 29.03.2016.

S.No.649

Case No.A-03 NI1/s.   LMT

(India)Pvt.Ltd.,

HQF.No.01/80/162/00008/AM16/DES-1 Lic.No.&date

Meeting No.23l16 RA.F.No.31/83/039/00005/AM15 3110065291

dt.24.02.2015Date:16.02.2016 Request for fixation of norrns for
Annual requirement under Para 4.24(v)

Decision: The Committee noted that the firm's
sent to DHI for examination and comments. Case

reply dated25.0l.20l6 has been received

is deferred to 29.03.2016.

and being

S.No.650

Case No.A/R-98 M/s. Bharat

Heavy

Electricals Ltd.,
Hyderabad

HQF.No.01/80/050/00573/AMH/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.09/24/040/00223/AMll 0910043468

dt.09.09。 2010Date:16.02.2016 Fixation of Norms

Decision: The committee decided to withdraw the case from

comments from EPCG Division. It was also decided to take up

place the case before NC on receipt of comments from them.

the meeting owing to non receipt of
the matter with EPCG Division and to

S.No.651

Casc No.A/R-118 M/s. Bharat

Heavy

Electricals

Ltd.,

Hyderabad

HQFoNo.01/80/050/00495/AM l1/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.09/24/040/00169/AMll 0910043002

dt.06.08.2010Date:16.02.2016 Fixation of Norms

Decision: The committee decided to withdraw the case from the meeting owing to non receipt of
comments from EPCG Division. It was also decided to take up the matter with EPCG Division and to

place the case before NC on receipt of comments from them.

S.No.652

Casc No.A/R-140 M/s.Alstom

Praects

lndia  Ltd.,

Mumbai

HQF.No.01/80/050/01450/AM04/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/24/042/00205/AM04 0310247081

dt.12.01.2004Date:16.02.2016 Fixation ofnorms

Decision: The committee decided to withdraw the case from

comments from EPCG Division. It was also decided to take up

place the case before NC on receipt of comments from them.

the meeting owing to non receipt of
the matter with EPCG Division and to

,^m,Iii:+:::
t'tifr"L'i",ft*:fi s3::i'
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casc No.A/R-121 M/s. Thermax

Ltd., Pune

■QF.No.01/80/050/01550/AM09/DES.I Lic.No.&date

3110036393

dt.11.12.2008
Meeting No.23l16 RA.FoNo.31/24/040/002り 0/AMUソ

Date:16.02.2016 Request for revision of norms.

′

（

S.No.653

ffi"i,io,,rn"**,iueenotedthutudditio*linfo..ationfurnishedbythefirm,shasbeensenttoDHI
On 24.09.2015 and 16.12.2015 to expedite conlinents.

case is deferred to 29.03.2016.

S,No.654

Uecision: Th" "o*.-itt"" 
decided to ratifo the norms based upon the written

No.3 (43)/10-TSW (B) dated 20.01 .2016 (copy to be sent to firm and RA).
comments of DHI vide UO

RA inay take further necessary action accordingly.

S.No.655

Decislon:The committee noted that C&PC vide their OM No.46011/78/2010-PC-1l dated 02.02.2016

has recommended for rejection of the case as the firm did not furnish reply to the deficiency letter issued

to them on 30.07.2014 and decided to reject the case with direction to the firm to pay applicable custom

duty with interest for EODC.

RA inay take further necessary action accordingly.

S.No.656

Decision: Th..orn1nitt". noted that firm's request dated 03.08.2015 has been sent to DHI on 26'08'2015

for comments.

Case is defelTed to 29.03.2016.

S.No.657

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

40

Casc No.A/R‐ 146 M/s. Man

Trucks India

Pvt. Ltd., Pune

HQF.No.01/80/050/00830/AMl1/DES.I Lic.No&date

Meeting No.23l16 RA.F.No.31/24/040/00119/AMll 3110046183

dt.29.12.2010
Datc:16.02.2016 Request for fixation of norms.

Casc Noo A/R‐ 161 M/s. Automat
lrrigation   Pvt.

Ltd.,  Shahdara,

Delhi

HQF.No.01/80/050/00138/AMl1/DES.I_ Lic.No.&date

Meeting No.23l16 RA.F.No.05/23/040/00013/AM15 0510385020

dt.25.04.2014
Date:16.02.2016 Request for fixation of norms

Casc No.A/R-91 M/s.  ISGEC
Hcavy

Engincering Ltd。 ,

Yamunanagar

HQFoNo.01/80/050/00220/AM15/DES

・
I

Lico No.&date

Meeting No.23l16 RA.F.No.05/23/040/00084/Aヽ /115 0510388030

dt.03.06.2014
Date:16.02.2016 Request for revision of norms

Case No.A/R-92 M/s.   ISGEC
Hcavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00538/AM15/DES

・
I

Lic.No.&date

Meeting No.23l16 RA.F.No.05/23/040/00393/AM15 0510392240

dt.02.12.2014Date:16.02.2016 Request for revision of norms

for comments. Case is deferred to29.03.2016.



S.No.658

Case No.A/R-94 M/s.Tcma lndia

Ltd.,Mumbai

HQFoNo.01/80/050/00341/AM13/DES

・
I

Lic.No.&datc

Meeting No.23l16 RA.F.No.03/95/040/00286/AM13 0310703316

dt.27.07.2012Date: 16.02.2016 Request for revision of norms

Decision:Thc cOmmittee decided to

ID No.12/13/2016/TSW/94-A/R dated
modif,, the norms based upon the written comments of DIPP vide
16.02.2016 as under:-

Norms may be modified as under after taking into consideration amendment sheets No. 1, 2 & 3
attached with the advance authorization:

１

　

２

　

３

Net Empty weight of export items may be specified as 199.G MT.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1, 3 & 8.

Quantity of import item at sl. No. 1 may be allowed as 4.62s MT Kgs. as 1.33 Kgs/Kg.
content in the export products after taking 1/3'd recovery from scrap.
Quantity of import item at Sl. No. 2 may be allowed as 48 Nos. on net to net basis. Duty
free weight of this item may be allowed as 89.942 MT as 1.15 Kgs/Kg. content in the
export products after taking 2O%o recovery from scrap.
Quantity of import item at Sl. No. 3 may be allowed as 65.632 MT (31496 Meters) on net
to net basis as claimed by the firm..
lmport items at Sl. No. 4, 5 & 6 may be deleted as the same are not required.
Quantity of import item at Sl. No. 7 may be allowed as under:
(i) Welding strips: 9.705 MT(for overlay)
(ii) Welding Wires/Electrodes 3.142 MT
(iii) Welding Fluxes: 2.593 MT

Quantity of import item at Sl. No. 8 may be allowed as 13.09 MT as L.49 Kgs/Kg. content in
the export products after taking 1/3'd recovery from scrap.

4.

5.

6.

フ.

8.

RA may take further necessary action accordingly.

Decision: The committee noted that firm's reply dated 12.09.2015 has been sent to C&PC on 26.10.2015
for comments.

Case is deferred to29.03.2016.

Decision: The committee noted that C&PC vide their OM No.46011/61-2013 -PC-ll (Pt. File) dated
10.02.2016 has raised deficiency in the firm's application and sent it directly to the firm to furnish reply
(copy to be sent to the firm again).

S.No.659

Case No.A/R¨ 95 M/s. Power wind
Ltd., Gurgaon

HQF.No.01/80/050/00043/AⅣ l15/DES

・
I

Lic.No.&date

Meeting No.23l16 RA.F.No.05/24/040/00344/AM14 0510375759

dt.09.01.2014Date1 16.02.2016 Request for fixation of norms

S.No.660

Casc No.A/R-110 M/s. Motherson

Sumi Systems

Ltd., New Delhi

HQF.No.01/80/050/00541/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.05/24/040/00407/AM15 0510377258

dt.27.01.2014Date:16.02.2016 Request for fixation of norms

Case is deferred to 29,03.2016.
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HOF.No.01/80/050/00662/AM16/DES.I Lic.No.&dateCase No.A/R‐ 113 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

0310792385

dt.26.12.2014
Meeting No.23l16 RA.F.No.03/94/040/00884/AMl)

Date:16.02.2016 Requcst for revislon/amendmen1   01

nol His

，

（

S.No.661

Decision: The committee noted that the firm has not replied

to them on 20.01.2016 through email and decided to send

failing which the case will be rejected without further notice

custom duty with interest for EODC'

Case is dCferred to 29.03.2016.

S.No.662

ue"i.io.rr The committee decided to modif, the norms based upon

throughemaildated16.02.2016(copytobesenttofirmandRA).

Decisiont The committee decided to modiff the norms based

I]D No.12/13/2016/TSW/A/R-129 dated 16.02.2016 as under:―

the written comments of MSME sent

to the deficiencY (raised bY

final reminder to the firm

, with direction to the firm'

DIPP) letter sent

to furnish rePlY

to pay applicable

RA may take further necessary action accordingly'

S.No.663

De.irionr The committee decided to modifo the norms based upon the written comments of MSME sent

through email dated 16.02.2016 (copy to be sent to firm and RA)'

RA may take further necessary action accordingly'

S,No.664

ify tn.-.rs based upon the written comments of DHI vidc

ID No.664 R dated 16.02.2016(copy tO be sent to f111ll and RA).

RA rnay take further necessary action accordingly.

S.No.665

upon the written comments of DIPP

W>
,"*-ffi:*#I''I?"i*t'ffttil'.gi:f:i:il-,' 

" 
" 
I'

HOF.No.01/80/050/00187/AM15/DES.I Lic.No.&datecasc No.A/R-126 M/s. Ind―Sphinx

Precision  Ltd.,

Solan(HP)

2210014810

dt.22.04.2014
Meeting No.23l16 RA.F.No.22/24/040/00U01/AIVll D

Date:16.02.2016 Request fbr revtston ot norms

HQF.No.01/80/050/00188/AM15/DES.I Lic.No.&dateCasc No.A/R-127 M/s. Ind¨ Sphinx

Precision Ltd.,

Solan(HP)
Meeting No.23l16 RA・ F.No.22/24/040/oooo2/AM15 2210014809

dt.22.04.2014
Date:16.02.2016 Requc"お r re宙l…

Casc No.A/R‐ 128 NI1/s.  Driplex

Water

Engineering

Ltd.,New Delhi

HoF.No.01/80/050/00018/AM13/DES.I Lic.No.&date

0510317886

dt.15.02.2012
Meeting No.23l16 RA.FoNo.05/23/040/00450/AMi∠

Date:16.02.2016 Request for revision of norms

Case No. A/R 129 M/s. Permanent

Magnets Ltd.,

Silvssa

09 Lic.No.&date

Meeting No.23l16 /040/00977/AM15 0310794107

dt.24.02.2015
Date:16.022016 Request for revision of norms
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1. Thickness of import item at Sl. No. 2 may be amended as "0.345 mm * 5 %o" .

2. Thickness of import item at Sl. No. 3 may be amended as "0.335 mm + S yo" .

3. Quantities of import items at Sl. No. 2 & 3 may not be increased as the same have been
allowed after taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly

Decision: The committee decided to modifu the norms based upon the written comments of DIPP vide
ID No.12113/2016/TSW/A/R-130 dated 16.02.201 6 as under:-

1. Thickness of import item at Sl. No. 2 may be amended as "0.345 mm ! 5 Yo" .

2. Thickness of import item at Sl. No. 3 may be amended as "0.335 mm t 5 %o" .

3. Quantities of import items at Sl. No. 2 & 3 may not be increased as the same have been

allowed after taking 1/3'd recovery from scrap.
RA may take further necessary action accordingly

Decision:The committee decided to moditt the nOlllis baSed upon the written comments of DIPP vide

ID No.12/13/2016/ 「́ SW/A/R-131 dated 16.02.2016 as under:‐

1. Thickness of import item may be amended as "0.80 mm !5%o" .

2. Quantity of import item not be increased as the same has been allowed after taking

1/3'd recovery from scrap.

RA may take further necessary action accordingly

Decision:The committee decided to moditt the n0111ls baSed upon the written comments of DIPP vide

ID No.12/13/2016/TSW/A/R-132 dated 16.02.2016 as under:¨

1. Thickness of import item may be amended as "0.345 mm !5Yo".
2. Quantity of import item not be increased as the same has been allowed after taking

1/3'd recovery from scrap.
RA may take further necessary action accordingly

S.No.666

Casc No.A/R‐ 130 M/s. Permanent

Magnets Ltd.,

Silvssa

HQF.No.01/80/050/00110/AM16/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/01060/AM15 0310794860

dt.25.03.2015Date:16.02.2016 Request for revision of norms

S.No.667

Case No.A/R― 131 M/s. Permanent

Magnets Ltd.,

Silvasa

HQF,No.01/80/050/00671/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00766/AM15 0310792307

dt.23.12.2014Date:16.02.2016 Request for revision of norms

S.No.668

Case No.A/R-132 M/s. Permanent

Magnets Ltd.,

Silvasa

HQF.No.01/80/050/00672/AM15/DES.1 Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00505/AM15 0310789410

dt.18.09.2014Date:16.02.2016 Request for revision of norms
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Casc No.A/R‐ 133 M/s. Permanent

Magnets Ltd.,

Silvasa

HQF.No,'01/80/050/00212/AM16/DES.I_ Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00156/AM15 0310796578

dt.ll.06.2015
Date:16.02.2016 Request for revision of norms

S,No.669

modiffthenormsbaseduponthewrittencommentsofDlPP vide

lD No.12/13/2016/TSW/A/R-133 dated 16.02.2016 as under:―

1. Thickness of import item may be amended as 
,,0.345 mm !5 Yo,, .

2. euantity of import item not be increased as the same has been allowed after taking

1/3'd recovery from scrap.

RA may take further necessary action accordingly

S.No.670

Decision: The committee decided to modifu the norms based upon the written comments of DIPP vide

I]D No.12/13/2016/TSW/A/R-134 dated 16.02.2016 as under:―

1. Thickness of import item at Sl. No. 2 may be amended as "0.345 mm ! 5 Yo" .

2. Thickness of import item at Sl. No. 3 may be amended as "0.335 mm ! 5 o/o" 
.

3. Quantities of import items at Sl. No. 2 & 3 may not be increased as the same have been

allowed after taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly

S.No.671

Decision: The committee decided to modifu the norms based upon the written comments of DIPP vide

ID No.12113/2016/TSW/A/R-1 35 dated 16.02.2016 as under:-

1. Thickness of import item at Sl. No. 2 may be amended as "0.345 mm + 5 %o" .

2. Thickness of import item at Sl. No. 3 may be amended as "0.335 mrr' !5o/o".
3. Quantities of import items at Sl. No. 2 & 3 may not be increased as the same have been

allowed after taking 1/3'd recovery from scrap.

RA may take further necessary action accordingly.

S.No.672

Casc Noo A/R-134 M/s. Permanent

Magnets Ltd.,

Silvasa

HQF.No.01/80/050/00670/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00680/AM15 0310791364

dt.25.11.2014Date:16.02.2016 Request for revision of norms

Case No.A/R-135 M/s. Permanent

Magnets Ltd.,

Silvasa

HQF.No.01/80/050/00673/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00395/AM15 0310788536

dt.01.09.2014Date:16.02.2016 Request for revision of norms

Casc No.A/R-136 M/s. Motherson

Sumi Systems

Ltd., New Delhi

HQF.No.01/80/050/00473/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.FoNo.05/24/040/00301/AM15 0510391465

dt.07.10.2014Date:16.02.2016 Request for fixation of norms

Decision: The committee noted that the firm's
29.12.2015 for examination and comments.

Case is deferred to29.03.2016.

request dated 17.07.2015 has been sent to C&PC on

，　　　Ａ
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Decision: The committee decided to modifu the norms based upon the written comments of DIPP vide
ID No.12l13/2016/TSWI AIR-137 dated 16.02.2016 as under:-

L. Typographical error may be corrected in respect of import item at Sl. No. 19 (Strips) and
its quantity may be allowed as applied for i.e. 2075 Kgs.

RA may take further necessary action accordingly.

S.No.674

S.No.673

Casc No.A/R-137 Ⅳ1/s.   ISGEC
Hcavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00262/AM14/DES

・
I

Lic.No.&date

Meeting No.23l16 RA.F.No.05/23/040/00234/AM14 0510364501

dt,04.09.2013Date:16.02.2016 Request for revision of norms in
import item NO.19 i.e. "Strips for
Overlay" has been deleted of norms.

Casc No.A/R-138 M/s.UNI VTL
Precision   Pvt.

Ltd.,Dhanvad

HQFoNo.01/80/050/00417/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00338/AM15 0310787040

dt.18.07.2014Date:16.02.2016 Request for fixation of norms

Decision: The committee noted that the firm's application dated 26.06.2015 has been

29.12.2015 for examination and comments.

Case is deferred to29.03.2016.

Decision:The committee noted that the f11lH's

29.12.2015 for exanlination and conllnents.

Case is deferred to 29.03.2016.

S.No.675

request dated 27.07.2015 has been sent to MSME on

DHI

has been sent to DHIDecision: The committee noted that the firm's request dated 29.09.2015
29.12.2015 for examination and comments.

Case is deferred to29.03.2016

Casc No.A/R-139 M/s. Auto

Comp India Pvt.

Ltd., Nashik

HQF.No.01/80/162/00007/AM16/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.31/24/040/00142/AM13 3110056333

dt.27.11.2012Date:16.02.2016 Request for fixation of norms

S.No.676

Casc Noo A/R-140 M/s.

ThyssenKrupp

Industries India

Pvt. Ltd., Pune

HQF.No.01/80/050/00037/AM14/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00964/ANl13 0310727653

dt.11.03.2013Date:16.02.2016 Request for deletion of export item Sl.

No. 6,7, and l6 & its import item Sl. No.

18, 19, 20,35 & 36 of norms

S.No.677

Case No.A/R‐ 141 M/s. Metlonics HQF.No.01/80/050/00481/AM15/DES.I Lic.No.&date

45
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dt.11.11.2014

RA.F.No.22/24/040/00063/Aヽ 415Industries Pvt.

Ltd., Mohali
Meeting No.23l16

Request for fixation of normsDate:16.02.2016

′

´
　

　

　

ヘ

becisiOn:The committee noted that the f11111's

29.12.2015 for examination and conllnents.

Casc is defelTed to 29.03.2016.

request dated 08.08.2015 has bcen sent tO E)HI on

SoNo.678

becision: The committee decided to modi[ the norms based upon the written comments of DIPP vide

ID No.12/13/2016/ 「́ SW/A/R-152 dated 16.02.2016 as under:―

1. Description of import item at Sl. No. 6 may be corrected as "Relevant CRC/Gl/Precoated Sheet

of below 1 mm thickness" and its quantity may be allowed as applied for i.e. 7000 Kgs. as 1'02

Kgs./Kg. content in export item as claimed by the firm'

RA may take further necessary action accordingly

S.No.679

Decision: Th" 
"o*rnitt"" 

d""ided to ratifu the norrns based upon the written comments vide MSME ID

NoteNo.TL-I3OZ4I37120I6-MMM&A-DCMSME dated 15.02.2016 (copy to be sentto firm and RA).

RA may take further necessary action accordingly.

SoNo.680

Decision:The committee decided to modi取 /amend the description ofexportitem based upon the written

recommendation of MSME宙 deID No.30(180)/15¨ ME dated 16.02.2016/17.02.2016 sent through email

(copy to be sent to firm and RA).

RA may take further necessary action accordingly.

*****

彎

Casc No.A/R… 152 Ⅳys.veelinc Media

Ltd.,Kolkata

百QF.No.01/80/050/00434/AM15/DE

S.I

Lic.No.&date

Meeting No.23l16 RA.F.No.02/24/040/00117/AM15 0210204923

dt.05.09.2014
Date:16.02.2016 Request for revision of norm

Case No.C-02 卜〔/s.  Schnltetz

lndia P.Ltd;

HQFoNo.01/80/171/00021/AM15/DES.I

Meeting No.23l16 R"qr"st fot ftx"tion of wastage nonns M/s. Schemtetz India

P. Ltd. (100% EOU) as per para 6.8(e) of Foreign Trade

Policy.
Date:16.02.2016

Case No.A/R-153 M/s. Marine

Frontiers Pvt.

Ltd., Mumbai

HQF.No.01/80/050/00346/AM15/DES.I Lic.No.&date

Meeting No.23l16 RA.F.No.03/95/040/00421/AM16 0310798658

dt.04.09.2015
Date:16.02.2016 Request for amendment of

description of norm

export
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Ctx'ertttttettt of hldia

N4inistry ol Communications atld Iulbruration 
-[echnologl'

Department of Electronics alld Intbmration 
-feciluologl'

Illectronics Niketarl" 6. CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of pnra 4.7 of [IBP. (Vol.l) in respect of Atlvance Authorization

No.031077ggg4 tlated 22.1.2014 issuetl in favour of M/s. Sterlite 'I'echnologies Lttl. Dadra &

Nagar Haveli.

Reference DGFT I.D. No. 01/80/50/001g3/AMl5/DES-V488 dated 1.07.2014 vide which

comments of this Department have been sought on the above mentioned application of M/s'

Sterlite Technologies Ltd. Dadra & Nagar Flaveli for export of "OPGW Earth cable 24 fibers"'

2. The FOB value of expott is Rs.331,446.489.00 (US$ 5,433,549'00)) and CIF value of

import is Rs 219,420'389.00 (US$ 3,539,039'00)'

3. The application has been examined in the Deparlment of Information Technology from

technical angle. The import items are required foi manufacturing the expolt product' This

Depafiment recommends ratificatio,r of norrrs of advauce authorization as per enclosed

Annexure'A'.

孵St

(Asha Nangia)
Dii'ectoi

Shri

DIT U.0.No. 17(17)/2014-I「 HW datd ll.1.2016

1
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∩ 椰 ANNEXURE`A'

S.No.. Illl1301・thl l違
∬
К耐Wastage

allorr'ed
Quantiり
Reconlnle

nde(1

KG/KM

1 lA Filling」 cHy 10.66 KG 1.500/0 8547.7

つ

４
lB AHngot, 340.941く G 2.00°/o 274729.4

lC AI Clad steel

VVire 3.5111111

391 KG 2.00°/o 315067.8.

4. 1D Pol-vimide taPe 1.2251(G 1.000/0 9774

l E Sillgle Nlode

O,、tic,l Fiher

24481く N/1 2.00シ 6 19725.9

6. 2A Fillillg Jc‖y 10.66 KG 1.50 10884.8

28 Allngots 457.5KG 2.00°/o 469449.9

2C AI Clad stecl

Vヽire 3.5nlnl

360 KG 200°/o 369403.0

9 2D Polyil■ide tapc_ 1.2 KG 1.00ツ 6 1219.2

10. 2E Sillglc N/1ode

Optical FibOr

24.71く Nl 200°/o 25345.0

3A Fillhg JQ壁 10.659 KG 1.500/0 1460.5

う
４ 38 Allngots 178 KG 2.00シ6 24510.6

3C AI Clad steel

Wire 3.5111111

391 KG 2.00シ6 53840.7

14 3D Polyimide taPe 1 2222KG 1.000/0 166.6

3 E Single ⅣlodC

Optical Fiber

49.41(N/1 2.00°/o 6802.0
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(lor,cnrnrcnt ol' India
Ministry of Micro Snrall ct Mccliunr I.,ntcrpriscs

OIficc ol' thc I)evcloplucnt Comnrissioncr
Mcchanical Division

Sub.f cct: AA rto 22100150:13 datcd 25.07 .14 in rcspcct ol'M/s Incl-Sphinx Irrccisiol Ltd.

Norrns utay be fixed as lbllorvs:-

Inlport ol'I{clcvant sizc of ilcnr a1 Sno I and 2 niay bc allorvcd lbr 300000 rlos on rlet to
nct basis.

Inrport ol'itcrl at Sno 3 nray bc allorvcd frr_) upto 5o% ol. I:O[] r,aluc.

'l'his issuc r.vith the approval of Director (M[-)

(夕

.

(KS.Sodhi)
AD(ME)

Shri H.Dasi FTDO、 ⊇⊆FT_Udll迎 g旦 1lawa■
U01lotc no´ I・L-13024/29/2016-MMM&A― DCMSME dated 09 02.16

称
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Govertluent of India

Ministry of Commutlications and Information Teclurology
"6.p#*.* 

of Electronics atld Iuformation Technology

Electronics Niketan' 6' CGO Cornplex

New Delhi-110003

鰺 う

SuLM田器府:器 3`鶴∬1驚lell∫器 γ認。ttli滞略謙:職
::含∬¶鴛電

Nagar Haveli.

Referellce DGFT l.D.No.01/80/50/355/AM15/DES―
1/952 dated 25.09.2014 vide whiCh

酬l:鷺話肥li星響Btta臨卵a;∬嚇:為営∬器円
,ヽTメ
鰤mJwゝ

編。∬1:習L,I常0品0胃“
おも・22,868,8“ .00 CUSS 386,9Я  Юり狙d αF Vdu9of
SS 311,318.00).

塾黙醍I聾鷲恐
淵獄iぶ貯棚蛸鮮IC槻驚
)ation of norins of adVanCe au

Anllexure'A'.

手経_
(Asha Nangia)

Director

にdH■ 2m6

錆
'01F34f二

:

時 補
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13期 2■
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Sl.No. Import Item UOM Wastage
allowed

Quantity
recourmended

Single Mode
Ontical fibre

KM 2.00% 161

つ

し
Fillingje‖ y

OPGW
KG 1.500/o

D Aluminium lngot KG 2.00°/o
∠
υ

4 Hi Carbon Steel

ヽ′irc OPGW Size

510 MM

KG 2.00°/o 2411

Wire Drawing
Powder for
lubricants
Stainless Steel

Tape

KG 2.00% 35

6 Stainless Steel

Tapc Singlc

Modc Optical

flbre

KG 0500/o 206

Singic MOde

Optical flbre

FilHllg JCHy

OPGW

KM 200°/o 5299

1.50%
０
ン
０
ソ

Fillillg Je‖ y

OPCヽV

KG

2.00°/o 23752
9 Alumirtium lngot KG

Aluminiurn Clad

steel Wire
KG 2.00ツも 52925

Stainless Steel

Tape

KG 0.50°/o 3209
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Ministry of Heavy industries & Public Enterprises
Department of Heavy industrY

TSW(B) Section

Subject: Application of M/s Azad Engineering ltd, Hyderabad for
ratification of norms of AA no 0910060956 dtd f 2-09-14'

DES-I, DGFT may kindly refer to the above mentioried
licenses of M/S Azad Engineering ltd, Hyderabad. The firm has

replied vide their letter of dated 1B-12-15. There is no new

information in the reply, Since the firm has not submitting the

reply to this office letter of dated 20-04-15, this Office does not

support the request.

The above issues with the approval of IA(KKT).

DGFT. FTDO , DES-I)
Deptt. of HI, UO No 3(92)/75-TSW(B)

-,-./,\
,/l

,,., 2>
,8.C. 

Nariak
Development Officer

22-0t-76

dated
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1l             GOV[RNλ IENT OFINDIA
HヽNISTRY OF⊂｀0ヽ 1卜 lERC｀ [

OFFICE OF THE ADDIT10NAI´ DIRECTOR GENERAL OF FOREIGN TRADE.

門にNo oy9Ⅳ o■ν74ハ H:・ fri,

TO.                     ｀

Nol11ls c｀ Onllllil[cc、

811]返|:Wlm濯以[鷲whに

)G.:NEWヽIARINE LINES.CHuRC

INDIA

り |ゼ喩焦%寵需選量撫邪よ「1

400

Dlltc(17.5.2015

Trade

Adr.auce

Nc、、Dビ |1li l l()011

Sir.

has becn grallted

卜OR[|(IN´ IIく へ「)「 |)F: 「ヽFI´ OPヽ lL:×T OFF「 CER卜OR[|(IN´ IIし、「)「 |)F: 「ヽFI´ OPヽ lL:
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HARA'HARA2,ANIPAS6
FOrdgri憂i馘乱∬X:
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騰:h｀おDelhi

しlν

The copies of alrplication are r.lot beiuq.
reasolls

fbrrrarcled to HeaciqLrar-rers clLre to the

TIte Aclrarrce.{tttltorizltiiorr lirs beerr issLre<i on Net to Net l;asis irr ternrs ol'
Cetteral Note No--l ol Ertlrineerin-c Procluct inserteci br. pLrblic x",i.. 

-"".j0 
.i"r.o

6.1 I.t00l.
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Govt ol lndia
Ministry of Micro Small & Mcdirtm lJnterpriscs

OI'llcc of the Devclopntctrt Cotnrnissioner
Mechanical Division

Subjcct: AA no 0410160486 dated

India Pvt. Ltd.

Norms rnay be tlxcd as lbllows:-

30(62)/15-ME

l105.15 in rcspcct oF NI1/s Grcatoo M01dS

. Per unit rveight o[export prodrrct tttay bc mctttioncd as 4000 kgs'

o Relevant size of item at Sno i of itcms of imporl may be allowed as 13440.7 kgs

irrclusive of 26.6oh wasta-sleafter affecting 1/3rd rccovery for scrap'

. Relcvant sizc of item at Sno 2 of iterns of impoft rnay be allowed as 17377.8 kgs

inclusive of 26.6Yo wastage after affecting l/3rd recovery for scrap

r Relevant size of item at Sno 3 of iterns of import may be allowed as 28239 kgs inclusive

of 26.6Yo wastage after affecting l/3rd recovery fbr scrap.

r Rclevant size of item at Sno 4 of items of irnport may be allorved as 22130 kgs inclusive

of 26.6% wastage after affecting 1/3rd recovery for scrap.

o Itelevant size of item at Sno 5 ol'items of impo( lnay be allolved as ll27 kgs inclusive of

26.7% $,astagc after affecting l/3rd recovery for scrap.

r Relevant size of itcrn at Sno 6 of items of import may be allolved as 977 kgs inclusive of

26J% wastage after affecting 1/3rd l'ecovery for scrap.

'flris issues rvith the approval of Dircctor (iviE).

並 亘■ _LslmQ_lDcJI: 「́ 二Jdyttm― pcllll

ID notc no 30(62)/15-ME datcd 10 02.16、
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Covt of India

Ministry of Micro Srnall & Mediurl Enterprises
Office of the Developn'lent Comnrissioner

N{echanical Division
30(61)/15-ME

SubieCti AA no 0410160490 datcd H.05.15 in rcsPcct of M/S Grcatoo Molds
lndia Pvt.Ltd

Norms may be flxed as follows:-

Weight of export product may be aurended as 22,423 kgs.
Relevant size of item at Sno I of items of import nray be allorved as 3391 kgs inclLrsive of
16.87% $,astage after affecting50% recovery for scrap.

Relevant size of item qt Sno 2 of iterns of irnport may be allou,ed as 3888 kgs inclusive of
15.57% wastage after affecting50% recovely for scrap.

Relevant size of item at Sno 3 of items of irnport rnay be allorved as 4453 kgs inclusive of
12.27yo u,astage after affecting50% recovety for'scrap.
Relevant size of item at Sno 4 of items of import may be allorved as 4606 kgs inclusive of
17 .5%o wastase after affectiu g 50% recovery for scrap.
Relevant size of item at Sno 5 of items of irnport may be allorved as 5555 kgs inclusive of
16.15% \ ,astage after affecting50% recovery for scrap.
Relevant size of item at Sno 6 of items of impofi may be allou,ed as 2658 k,{s inclusive of
21 .42% wastage after affectin g 50% recovery for scrap.

This issues vvith the approval of Director (ME)

々、ト
(K.S.Sodhi)
AD(ME)

Shri H.Das_FTDO.DGFT UdvOq Bha、 vall Ncw Delhi

O/o Thc DC(MSME)ID note no 30(61)/15-ME dated 15.()116



Government of India
Ministry of I\{icro Srnall & Mediunr Enterprises

Office of the Development Commissioner
Mechanical Division

30(74)/ts-ME

Subject: AA no 2210015240 dated 25.05.15 in rcspect of M/s Ind-Sphinx Precision Ltd.

Norms may be fixed as follows:-

hnport of Relevant size of item at Sno I may be allowed for 200000 nos on net to net
basis.

Irnporl of item at Sno 2 nay be allowed @ upto 5% of FOB value.

This issue with the approval of Director (ME)

多

(K.S.SOdhi)
AD(ME)

り
r、

::ノ
1と_"
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Ministry of Heavy Industries & Public Enterprises
Departrllent of Heavy lndustry

丁SW(B)Section

Subject:ApplicatiOn of M/S ttIL Lirnited for ratification of norms

of AA no 0210205871 dated 09-06-15,

DES― I′ DGF「 may kindly refer to
the subject mentioned above.
COrYnrFnentS on the above subject.

the above mentioned
Please find a copy

ｏ ｎ

ｏｕｒ

・
ＡＡ

Ｏｆ

Development Officer
06-01… 16

DG「 F′ FFDO′ DES― I
Deptt.of HI′ UO no¨ 3(154)/2015 TSⅥ′(B) dated
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∩ Govenrrncnt o1'India
Ministry of Micro Small & Mcdium linterprises

Officc ol' the Dcvelopmcnt Cornmissioncr
Mcchanical Division

Subjcct: AA no 3410041380 dared 16.01.15 loL M/s Banco Proclucrs (lnclia) Ltd.

'l'aking ctrc ll'ont SION C-lti91 ancl AA No.3410036ti71 dtd 14.05.13. rhe nornrs rnav
be Ilxcd as lbllorvs:-

r I)er unit rvcight o['Sno I of itcnrs ol-exporl rnav be mentionecl as 0.6 kgs.
. I)cr unit rvcight ol-Sno 2 ol'itcurs of export nray be rncntioncd as 0.5 kgs.
t Pcr trnit rvcisht o1'Sno 3 ol'itcnrs ol'cxport rnay be nrentionecl as 20.98 kgs.
. Pcr unit rveight of Sno 4 ol'ite,rs of export may be mentioncd as 2.99 kgs.
. [)cl' unit rveight ol'Sno 5 ol'itcnrs o[ exporl may be rnentioncd as 2.90 kgs.
e ltelevar.rtsizeof itcmatSno 1,2,5,8,9, r0, ll, 12,13.14, l5and l6of iteursof

imPort rlla)/ be allorved as l.0l kg/kg contenl in the cxporl product after 213"1
recovcl'y lbr scrap.

' Itclcvant sizc ol rest of the itcms rnay be allorved on ltet to net basis rvith NIL
\vastage and accountability clause.

'l'his issuc rvith thc approval of Director (MI.l)

字
(K.S,SOdhi)
AD(NIE)

Sh面 Haradhan DasFl‐DO⊇ GF′「 Udh迎
`聾
壼 璽 迦 哩 Ddh lζq

UO notc No TL-13024/24/2016-MMⅣI&A― DCMSヽ4E datcd 02.02.16

レ
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No 46011ノ60′2015-PC― ||

Government oflndia

Dep鼻鳳:W』
f淵
罫富ξ∫層魁:籍lにaに

Room No.223,A llVing,

Shastri BhaWan,New Delhi-110001
Dated the January 18,2016

0FFiCE MEMORANDUM

sub:Application from M′S.Uniray MediCal LLP,Navi Mumbaiforissue of adVance

iicence(Licence No.0310798527 dated 27.08.2015)for eXport of Digita!Piate

(Fnade Of POlyester base,net content 61.1l Sq.Meter)and COrresponding
import― reg

犠認:潔縮tf梢ユi∞き:
AuthOrization Application On the

The undersigned is directed to refer to

16/DES-1/1168 dated 20.11'2015 from D'G'F'T on

pioporur of the firm has been examined in this office.
'Petrochemicals recommends the present Advance

following basis :-

Name of imPortName of ExPort
Items (s)

trnagrng nate (Made of PolYester
Oigital elate (made
of Polyester base,
net content 61.11

フびJ

Shri Haradhan Dass,

Foreign Trade DeveloPment Officer,

Direclorate General of Foreign Trade'

Department of Commerce,
Ministry of Commerce and lndustrY,

Udyog Bhawan, New Dethi

rei. tlo. 23061562, Extn. 265

Fax: 2306 2225123061613

This has approval of the competent authority'

μ

(0.P・ Sharma)

Joint lndustrial AdviSer

Tel:011-23071442
Telefax:011-23071187
Emall:omsharmaΩ nlCln

ノ



NC-l Meeting dated tGl2/2O1,6

lD No AA No Name S10NC-1647/1742/GN-4/Repeat
82 dated

16/2/2016

510395473 Dee

)evelopment
Word relevant may be prefixed in

description of import items
Item1,2,1-0,L1,- I.O2Kg/kg content in EP

Item 8,9-L.05Kg/Ke content in EP

Remaining items Under GN4 with
accountability clause.

93 dated

16/2/2016

510395640 Dee

)evelopment
Under GN4 with accountability clause.

664 R dated

16/2/2016

510317886 Driplex Vide   their   letter   dated24/8/2015

′app‖cant has requested to delete item

ll′ 12.Hence deleted.

ltem 8to10 under(3N4with accountability

clause.

equivalent additional unit of rneasurement

for ltern 6-24864 Lt

ltern 7-17449 Lt

Department of Heavy lndustry

NC may take a view

DES― |

ir'
I.!u<---:<=-:-

':-r--
(K.K.Tiwari)

lndustrial Adviser

弊

⌒
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NI― l M99ting Oated 16/2/2016

may take a vie\,v

.-]a. .

DES I

Department of Heavy lndustry
布1列に

違
=f二
:二_

1  _=__‐
一

―
ギ
~一 ―――

(K.K.T,wari)

れ
１

industrialAdviser

ID No AA No  ・ lrJame S10NC-164フ /1742/GN-4/Rρ nρ nf
82 dated 510395473 Dee

Development
Word relevant may be prefixed in
description of import items '::'

Item1,2,10,11- 1.02Kg /kg content in Ep
Item 8,9--1,05Kg/Kg content in Ep
Remaining items Under GN4 with
accountability clause.

16/2/2016

93 dated

16/2/2016
510395640 Dee

)evelopment
Under GN4 with accountability claLrse.

|::ウ1)]:::' | ,10317886
Driplex Vide   their   letter   dated24/8/2015

′app‖ cant has requested tO delete item

ll′ 12.Hence deleted.

ltem 8tolo under GN4 vvith

clause.
a cco u nta b ilitlr

,9uiValent additiOnal unた Of measurement
for itenη 6-24864 Lt

item 7-17449 Lt

NC

”
　
・
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Ministry of Heavy Industries & Public Enterprises
DePartment of Heavy Industry

TSW(B) Section

Subject: Application of M/S Kamar Infrastructure for
ratiflcation oi no.ms of AA no 0310799187 dt 05-10-15

DES-I, DGFT may kindly refer to the above mentioned licenses

of u/d famar Inirastructure. The firm may be asked to submit
same information as sought for AA no 0310788243 dt 21-08-
14 as export items are same

The above issues with the approval of IA(KKT)

DGFT′
「
FDO′ NC― I

Deptt.oF HI′ UO No3(08)/16-TSIA/(B)

B C Nayak
Development Officer

05-02‐ 16

dated





ヘ

∩ /瀞
Govemment of India

Ministry of Micro Smali & Medium l-nterpriscs
OIlrce oi' the Dcvclopmcnt Commissioner

Mcchanical Division

Sr,rbiect: AA no 0310199453 daled 14.10.15 lbr M/s Prcmier Indr.istrial
Corporation Ltd.

Norms may bc flxcci ers ibllows:-

o Import rnay bc allowcd, as applied, inclusive of lyo wastage.

This issues with the approval of Dire.ctor (ME).

多
(KoS.Sodhi)
AD(ME)

c↓猛dttd H Ю2 x

i::
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Govt of India
Ministry of Micro Srnall & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

SutteCt:AA no 0410161125 dated 16.10.15 in respect of M/s Greatoo Molds
lndia P宙 .Ltd.

Following information is required before norms can be fixed:-

Detailed technical drawing with dirnension of export product, catalogue, if any may also
be furnished.
Per unit weight of exporl product.
Weight of each of the imporled and indigenous input, separately for each product, forthe
purpose of material balancing. Net weight (Gross weight minus wasiage) for each
irnporled and indigenous input in the exporl product,ruy b" indicated. Net-weight along
with details of other impofted input to be used in the resultant product and sorilht to be
irnported/procured from sources other than the license, if any, may also be indicaLd.
Detailed calculatiorr as to how the quantity of raw material proposed for irnport has been
arrived at, including the net weight of components to be manufactured out of these
irnported materials, wastages claimed at eaCh stage of manufacturing with completejustification and supported by doc,mentary evidenceTdrawing

This issues with the approval of Director (ME).

多
(K.S.SOdhi)

AD(ME)

ID note nO TL-13024/16/2016-MMM&A― DCMsME dated 21.01.16

:



Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310799823 dated 29.10.15 in respect of M/s Undercarriage and Tractor Parts Pvt Ltd.

The following information is required:-

. Weight of per unit export product.

. Blank size of the import product at Sno 9.
o Detailed technical drawing of with dimension of each export product.
o Weight of raw material and wt of different parts manufactured from imported bar separately for each

part to calculate wastage.
o Import item quantity per unit of export item.

This issue with the approval of Director(ME).

,4y_.
(KS Sodhi)
AD (ME)

21.01.16
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_ Ministry of Chemicals & Fertilizers
Department of Chemicals & petrochemicats 面グl迭

鏑「ぷ 踊 1誉彎

弊牌懺]ド
hm…

M?nan CttOptrl,ve lndu.stHal Estatel

丁ele Fax 97三 11:万 53335万5

鈍は飼Ⅷnce A山面釦
    動基引臓:町嵯ふ::∬TI吼ty:

Advance AuthOrisa

師   II Nl::|::::翼
`脂

槽:|&||`:|:η No.o510396303 dated lo.11.2015

onhesuttelぷ』::胤 P」:r:規:r:首;闘宵塩需龍棚需『掘認‖::1°m aoDGFT

To

≦がギ

1' Technicar specifications, 
.weight per piece arong with separate weight of other

^ i'J :iH"TtJ;,jl ]il;,'ff : :i j#"f e/'a p p I i catio n", n o' t'r, 

"'.o 
py or 

"*p-o,t 
o,.ou i ro,.

: f,TJJil r'ffiJH:[B ,ffi:Tff:ition 
(bv weisht) arons with roreisn suppriers

3' Detailed manufacturirg pil;.itong with justification for wastages at each

ittiff"Hru"r 
uith oi t" lr*-r.turtr ,rv'0" furnished certifieJ oy4' Detairs of weight, number of cavities in the mourd and weight of sprue and

- ::il;i.[ff:rt'J'iffi:,,'J;]" arons with *"ii[i'"r 
'ieciric 

porymer in one5' Whether the scrap generated ,n tnu.i,l::u:s is being used or not. if not. thereasons for the .same may be fuinisheo, 
.atong ,riti techn;car justification,deterioration of pl0g,erties and rnv'"in"rspecificte-chnicatreasons 

etc. Howthe

" il;; ::[}fl:i 
,|i:"r:1ffiH*1ui''g aiipo'uo.or iiJ'"o,,erciar,sare vaiueo' uetalls of production of export product under reference (both in number andweight) and corresponding ton.rrption or raw ,r't"ri"j"in the year 2012_13 to2014-15 durv certified o1l c..iirrE*I[u ,ry be furnished.7' sample of export.proolci,-onu Jro,*u ;J;";;;;.1-rno runner indicatingweight of each of the constit*rt. r"r'ima, export iiJ,, *i"rurer feasib]e.B. Any other rerevant information-. 

orrrdrr expon ttem whe 
g
(ry,4//1/4

1o.el bna?rial
Joint lndustrial Adviser
Tetefax: All_230711g7

ぶ螂 .↓ト∬

Email: omsharma@n11;.in
COpvお

'4百

HaradhanRttЪ
臆 漁 鷺?87?躙 yg¥99 BhaWaR New Dd師

.…(Wrt the「 u.o Nos(,,,'[" 'n" y,3,,]$r,l#-1iil^-," ' 
::*"1,jj[-r.rr"1!,]5!i.'X3ysi'o[x',3"'n'い Чυ

"。
WUoWUU3U3ハM46PESィ ″360 dabd oイ b覆品 6′ IIrtt」葛 サざ

`ナ

ぶ:古′II::6ハ M46/DES-1/1386 dated ol.012016

も。`
°9

0′
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rv i n i srry 
T$:i# :ll :?,ii::,[ ?::f,il,e 

rp ri ses

TSW(B) Section

Subject:ApplicaiionofM/SManTruckslndiaLtdforratificationof
norr-ns of AA rro 03110046183 DT 29-12-10

DES-I,DGFTmaykindlyrefertotheabovementionedAAof
M/S Man rruck inoia ito. The firn-r's reply of clated 15-12-15 has

been examined. The firm has applied for 11tific,1tion 
of norms for

export of 600 numbers of Heavy Commercial Vehrcles'

Tlrere are total 14 items of inrport containing zinc coated blanl<s

&sheets.Thefirmhasgiventhenetweight&grossweightofzinc
coated blanks a. sneeti The firnr hai claimed vuastage in the

range of 2o/o. ih" wastage is reasonable in view of the SION C-

L647 where 5o/o wastage ls allowed on steel plates/sheets'

Howevernetweight&grossweightsubmittedbythefirmat
annexure in trreiiiepty miy ue incorporated to the AA. There are

total25Titemsofimport.AllotheritenrsareComponents&may
be allowed under GN-4 with accountability'

The above issues wi[h the approval of IA(KKT)'

Development Officer
20-01-16

(43)/10-Tsw(6)

B.C.NaYal<
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ANNEXURE

Licerrce Sr.

l lo.
Itcnr Dcscriplion for lrlported Vr/eiGIrt of tlre lnrltortccJ

conrponenl. in l(gs
30 ZINC COATED BLANK REI卜IFORCEMEN丁 02448
zlNC CQATl_DS卜 IEE丁 FOR LocK‐ REINFORCEMEN丁 015918

1 9992

10459

00048

00268

0055

00212

'../,1ir.,r.. ._r trr,, : i,.i_tt.,.J iC."\.,.,,",_ _.r,
cOnrponer'tt in l(ns per vchiclc

う
４

一　
つ
ｏ ZINC CO′、TED S卜 IEET FOR REINFORCEMEINl丁

000318

91  1ZINC COATED SHEE丁 lX1540X350
96  1ZINC COATED SHEEttFoR MEMBER
ZINC COAttED SHEEtt FOR HINGE REINFORCEMENT
ZIIヽ C COATED SHE[丁 FOR DOOR SPANNER
ZiNo COATED§ 甲辱E丁 FOR LOCK R圧INFORCEMEN丁

14430
ZINc COAttED SHEET FOR DOOR OUTER PANEL 

「

   14695
烈NC COATED SHEEFFOR DOORINN産 |    ~…

ζlN9 COATED S「 iEE丁 {LttCIく COLUM卜 |)

'18  1ZINc COATED SHttET FOR G∪
SSttI PI」 丁ヽ匿

ii i rrn !-rrrnr.2 i ?18 iztNc CQ4TED SHEET FOR GUSSET pt_ATE
'1 ? i ;,;---l?r-,. 

-1:, ' L.LJ ,-" '_ coA-tED st-IEET FOR SIDE MEMBER Rlt
14  1  P46  1ZINC COA‐「ED SHEET IX2100X850

10812

0176 8800
1430135 021135 14090

鋼
「
Al絲糾DttY I
CHr、■T[二 EC三 Cヽl.EER
E E I] 三「 1ヽ, 111 11 F tta,67

Fflt甘

`:歪

二「1:I串 :31ξ 31と現

Q

C

5「  Nc

50
0240

01〔 ,6

00392
` 900∩ 4AC, 10200

7812 0 152
141

T CCO
3111 0061

00383
3050145

1 9533
146 14688

0265
10 196

0↑ ri,
|イ 、8,0

201 2_305 2750
1 000

8976
つ
４

一
■
４
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LAST REMINttER

F 漁c rキ 6011178/2010-FC,||
Covernnlent of illdia

Ministry of Chelη icals&Fe質 |lize「 s

Deparinlent of Chemicals&Petrochenlicals

Roonr No. 223, A Wing,
Slrastri Bhawan, New Delhi-1 10 001

Dated the January 14,2016
To

M/s. Automat lrrigation Pvt. Ltd.,
Plot No : 1B - 19, Hind Pocket Books,
G.T. Road, Shahdara,
DELHI - 110 095.
(Tele : 91-2667 -264601 l2l3l
Email : umakant patel@netafim-india.com

Subject: Advance Authorization Application from M/s. Automatkrigation Pvt. Ltd.,
Shahdara, DelhiGujarat for the import of raw material against the export of
Advance Authorisation Numbers is as under:

No.0510385020 dated 25.04.2014 ~
No.0510362949 dated 20.08.2013 -一   ルlι l16

This is with reference to this Departmant's letter of even number dated 3010712014
(copy enclosed). As the information sought for is still awaited from your side, please expedite
the same so as to enable us to examine your proposalfurther.

2. Please submit reply within 1S-days from the date of issue of this letter. lf we do not
receive the information within stipulated time, it would be presumed that you are no longer
interested in process of applications relating to all the above mentioned two Advance
Authorizations..

Youft 
ftithfuily,

,/t/ /

(O.P. Sharma)
Joint lndustrial Adviser

Tel: 011-23071442
Telefax: 011-23071187

Email: omsharma@nic.in

Enci: as stated above.

Copv to : DGFT/ DES-I (Shri Haradhan Das, FTDO), Udyog Bhawan, New Delhi
for information and necessary action please.

ａ

，Ｄ

Sir.

∩
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iくらol!]トエ l'1111■ィing

SI口 sili Bl18w」 ぃ Ne.、・プil.111■ 1 lf,()01
Datcd illⅢ  Fむ bl● [11v'11 2016

ａ

，Ｄ

Nα 0510385020 dattd 2■ 042014_=||■
No.0510362949 datcd 20.08.2013

Please refer 1o yorlr Oifrcc l.D. note No.0'1itl0i050i0Lr'i3B//rli4 l1il.)i fi ri
'1463 dated 20.01 2010 on tne srrirlect cited above and io cornnrunicate liir:i ,;,i:,i
renlinder vide OM o{ eiren nunrber dated Jarnuary 14,ZUA inforrrred DCi'-f ii;ri:r)/
enclosed) about senciing infornration of t['iese applications, wirich fit'€',.,,-1i t,' i,,,,:

received. Since the tinrc iinrit is ove.r. therefore recorrmended for relection.

ノ
(。 lP tti卜 〔l「 ■ ‐

」oillt l「 :(itistll〔 l ノ
'(lVil‐
■

1~c〕 ||()11-2:tt,71・ : :,

l-elc'f:rx. O't 1 -'.l'r'.t ;; .:'' :' -.'

[:- tt-tail. rlr I is:lt a I lt ]itri i'r' r

Sltri llaradhan Das.
Foreign Tretclc Dc'iukrl rrrir;r rl Oflicr.;r,
Directorate General lf [:ore:icrr -[recie.

Department of Corrrnrcrcc.
Ministry of Conrr-ncrcc. anc! lnclrrr:try
Udyog Bhawan, Nerv Deihi
Tel. No. 23061562 t:xlrr 2rl5
Fax: 2306 2225 12 -:0$ 1 t.: 1',;

Errcl : ar-{-a I r,,clia-! lt;:l.q

阿 :∵聯
朧 魏∫‐

111
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iノせ
,そ
1早 nit"l(1(‐ l,● 1:it‖ 1ヽ &1)111・ ()Ch111licl:ヽ

・     ‐ ■半■■■  .

lun dirccied 1o refcrlo )'ot:r ecititnce rlutlrorisaiicn lrpolicaiions rcc:cir.cJ fi.onl O,;o b.Glr'l on *bo'e
nlcttlicritcd subicct. )aLrtt :x'c being :r,-lviscd to subn'rit thc iblir:rving iniir-maticrn. 

]

Il. Tct:hrric;rl :;J-.r.ciiic-atio:rs, g,, conrposiric.,n (by x.cighr) specific rjelllils c:.l itcqri to I:e cxporled
lllong r'''ith. 'f|.1.i{;c.e11l,Lrse/applicatio,r ru,c! thc. io1r1.,.-f c\l)orI orclur.lirr th.. exp,rr-t product:
i-e. liii:id l-'orr' \/in-r'r Clrrori.re (pvc) Ariiclcs ,,.,"r. i,i li.rrlisrrctr.)' i)t:t::iis arld ctr:tntit-v c,f c'ihcr i,rilig.,ir,-lus inpurs to i.lr- useti in tlre rn:rnr:l}riurc, of thc cxport
nl oduct ttili), bL- indlcatcd.

:: ■.111 1:|:11■ 11111:|、 : 1:|

1'il卜  1ヽ  1,11:11 li:、 lti l' ,I

t:l ltて 1ヽ:)i)、 1 111:1

器 汁・
18鷲「 Phト

キ(11可

m'吾
;り

×L(DEヽ 1,これ DG「F,UⅢ 3
イ80/050/tlr12/o/ノ ヽヽ 4・ 14/11)IttS-1/324

UO.1ヾO o1/sO/o50ハ 38/Aヽイ15/[)Is_1た 12(In{c(119o62014]

11. 1 11  ■  11 1.  : :

1)11●、、1111:｀ c、Yl)OIIli_110ool[ヽ V.「 1.
cintcc1     30.05.2014     だに

!,clili il:1(が

':

=ゝ
(1、 こll、 に ,ヽ til卜 、,!,■ 11:iぃ 1)へ

|)|｀
lit:ll i〔、n、、 ill)i:1 1`「、 `へ 1:1(|:1ぅ :11 1lrill(1l iぃ :I I)、 1 1.1て i lヽ り 111c

i1liI)ぃ 1-i● 1'i●、、:ll(tiCtitil til:li'1ヽ 1 1llcせ、II、「|゛ 1'lt iF i(11)、 、1卜 V ijl卜 |(1｀ IJt,:i(lt,(Pヽ '(1)_へ !(1● lc、 (、 il

(lintrclli l:Icン ブ、、ci3111(rヽ dヽ ■́1lcc Atlthori/fititillド ()151{'ヽ 81()10ぬ icd.25:42(,卜 |&
_    /ヽ ti、 【1llビ■へ11[:ぅ olizゴ iご :11:ヽ【, 1う j l tli3 62,1,'(1(llc.1 2032(〕 1:ヽ )

Sccti01l ol■ ccr

Tclc:-23382575

-i' Ijctailcd ntartrfacttrring I)r'occss alonrr rvirlr.justificaticu lor r',.asiegcs at cacir staqc and also
on clclr of {.hc rau, rnaicrii:l rtra.,r, bc furnishctj.:l' Tire cornplctc l'onnulatioil of PYC conrpounrl 1o lre u-<ed ibr tlie rnlrrufa,:1urc of Rigi<t p.11,
Vi,-vl Cirloridc (i)\iC) Articles along ri'itir staird;rrriiarilhenric lileraturc ibr forinulation ofI)\"C ccrrrr|ound.

5' Conll;lctc nratcrial [rr'.lltttce inclicaling inptrtancl output r!]eIer.i:rl on rvcithl to u,ciglrt basis atcach stagc of lnilnu[rc1ur-irrri llroccss.6' Whcllrtrr'lltc scrap g'.ctterl:txl itt llrtr nrirnr.rlilt:turir:g Ili(rcc::..1 i:; ircinrl r.euscil. if .o(. tlrcteclrnicrrl r.uir5*()ns loi tl,o santc 11tal, Lrc lirrlrislred.
7 ' Dc'tails oi'1:rtrtiuctitltt ol'crltori Proclue:t uncler relcrcrre:c anci corrc:;ponding ccrrrsrrrrr;rtiorr .1.' ratY tnatcrial ir ti;,:.r't:lrrlZ0 l?-13 arrcl 2013-lzi r{ul_t,ccrliijcrl [;'r,C,\ rua_r,bc fLrn:islr.d. If Lhc

t:rodLtcl.ion ha.s nitl ccurrncncc-cl in thc llast, thc dciirils f,.o,rr ,1,.,,u,,,.,nccntcnt ci. pro,Juctiolt
nrry bi- furrr.islrcrl cr:l.v c:crtifir:ri l;r, C,\. 

'

li. Anj. othcr r.clc.,,anL iirl-cniralittn-(.). ,!irirall sarnplc of tlrc cs;rort prociLrct.

`,lr_/

Y()1111:lllitll「 till),,

′́
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De淵鷺:lW観:潔:電1∫ξttli:需icJs

踊釧踊ぶWぷ端鵠 ,

Dated the February lo,2016

鞘署
「
熱]T¨
∝&

V2盟 1_9■OptrllVe lnd應輌al Ettaね ,

Tele Fax 61こ11:=53335万 3

SubieCt: RepresentatiOns Of                     ation from Mノ
s.MOthersonAttomoti“ T∝mO      
瑳1暮塩lli菫拳疑.

fixatiOn of Norms f(

as:ndlcated in the`

Sir.

Authm嶽‖1::階師w‰誂描:黒ツ:1%Ttr憎:ぷ11鳳
「電1棚1:11電「篤 1:e

t運
]藻縫鴨駆:盤

yeW棚雷認
驀 滸
胤1驚:翼路泄:are nOt appearing in the furnishe

2継
潔 群
むr翼鰤
attu鷺
繋智朧 IⅢ認驚
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星

3紺
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躙 霜器 棚鯉and cOrrespOnding inputξ
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Engineering,

昴 |16

date of issue of this
would be presumed

」d耐寵ζ諸躙s釘

し/起習出itぶ」.:鶴:ξTR′『う:も月轟:も」      
浩風穐lll蔦魚:γ
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Kanwalinder Sodhi

ξ、い、66え 々こ
`3

|`1多 |16
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ノ m`:
しont:
To:

5fly111"r Sodh i [kanwatinder. sodhi@n ic. in]
.vvednesday, February 12, 2016 a3a Aiti
naradhan.das@nic. in';'nc.1 .dgft@nic. in,
FW: SUBMISSION OF REPLVNEATTVST PERSONAL HEARING OF 05.01.2016(ADV.LTCENCE No. 221001 4ilos a iitootqarc I

Subject:

From : Kanwalinder Sodhi [ma ilto: ka nwalinder.sodhi@nic. in]Sent: Thursday, January 14, ZOL6 2:3g pM
To: 'nc1.dgft@nic.in'
Cc:'darshan.singh@nic.in'
subject: RE: SUBMIS'I.N oF REPLY AGAIN'T 

'ERS,NAL 
HEARING oF 05.01.2016 (ADV.LICENCE No. 2210014809 &2270074870 )

Dear Sir
with reference to the Personal Hearing for subject AAs, the following amendments may be nrade.vvrrE, drrerornents may be nrade.

::ffff:ii.1';:i,'io:" dia orthe mportun'",0o,",'f:":1flfil;:il:,,1::::ffi::H';:"iffi[T;]T.Iffi::;
Rest all conditions remain the same.
Regards

K.S.5odhi

AD-ME

From : Rajesh Khosla 
_[ma 

it,?._,":T=!on 1 @ i ndsph inx. com]Sent: Wednesday, :anuary 06, 20ft-ff,), pfrl
To : ka nwa linder.sod hi@ nii, ir;'n.i ^Ogf,6n,..,nCc: darshan.singh@nic.in
subject: SUBMISSI.N oF REPLY AGAINST ,ERS.NAL HEARING oF 05.01.2016 (ADV.LICENCE No. 2210014809 &
2210014810 )

Dear Sir,

Good Morning.

with reference to a/m subject matter and personal hearing attended on 05.0r .2ol6against Ratification ofNorms against NC

,XffiffiTi ili.j#'/oso/00188/AM15/DES-l/ 684 dated 03.07.201 AND 0r/80 /0s0/0otB7lAMl,/DES_l/



' regarding Advance Licence No.22i001 48og & 2210014g10 dated 22.04.2014. In this regard, we aresubmifing herewith our point wise reply /clarification as utta.hed letter :^'
' -\t Regards
-Rajesh Khosla

:ND‐SPHi譴 x PREC:s,oN LTB
P10t No.28 Sector5  Parwano0

t+911792 23296o/234458 f+91

CIN:U29 309HP 1987 PLC Oo7235

Hi船 3ch31 Pttdesh ittD:A 173220

17922323913 ・ www.indsphinx.cOm
PC8 DR:LLご
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Department of HeavY industry

NC― I Meeting dateo 16/2/2016

NC :lay take a view
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(KK.丁 iwari)

iridusiriaiAdviser
n Fq_|

ざ淋

ID No AA No  ・ Irlame S10NC-1647/1742/GN-4/Repeat
82 dated Dee

Development
Word relevant may be prefixed in
description of import items
Item1,2,10,Ll- 1,.02Kg/kg content in EP

.ltem 8,9-.1.05Kg/Kg content in EP

Remaining items rJnder GN4 with
accountability clause.

16/2/2016

93 dated

16/2/2016

510395640 Dee

)evelopment
Under GN4 with accountability claLrse.

664 R dated
-16/2/2016

510317886 Driplex Vide their letter dated24l8/201,5
,applicant has requested to delete item
t1,i2.Hence deleted.
Item 8to10 under GN4 with accountability
cla use.

e.quivalent additional unit of measurement
foi ltem 6-24864Lt
Item 7- 17449 Lt

―
― ―

―

―

510395473
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5 rvu _ e71

Govemmentoflndia ffi
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: Request for fixation of wastage nonns 100% EOU M/s Schmetz India P.

The norms may be fixed as below:-

. Relevant size of item of import may be allowed 1.25 kglkg content in the export
product as per SION C-800.

This issues with the approval of Director (ME) for taking view by NC.

(齢ア
AD(ME)

Shri H.Das、 FTD03 DGFT UdvOg Bhawan Ncw Delhi
UO note no TL-13024/37/2016-NIIMM&A― DCMSME dated 15.02.16
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'iSubject: RE: Amendment of norms in respect of.M/s Marine Frontiers AA

iio.o jioisaoss dated 04.09'20'l 5-resardins

To: nc1.dgft@nic.in
Dale'. o2t16r16 1 1 :49 AM

From: Kanwalinder Sodhi <kanwalinder'sodhi@nic'in>

ffffi has requested that their overseas buyer has requested to amend the export product

description from "36 mtr - fast passenger security vessel" to " 36 mtr - fast utility boat"' The firm has

submitted necessary documents for the same. Firm,s shipment is due on 22.o2.16.The same may be

amendedwhilekeepingrestoftheconditionssame.Normscommitteemaytakeaview.
Regards

K.S.Sodhi

AD-ME

From: nc1.dgft@nic.in [mailto:nc1'dgft@nic'in]
Sent: MondaY, February 15, 2016 5:20 AM

Hrffii[!|:##" norms in respect of M/s Marine Frontiers AA No.03107e86s8 dated 04'0e'201s-

regarding

Dear Sir,

P]easefindattachedherewiththecaseofM/sMarineFrontiers(AANo.0310798658dated04.09.2015)for

amendment in Export produc{ etc. for necessary comments urgently. Firm's shipment is due on22'02'2016'

Regards.

Haradhan Das

FTDO

S. r..ro .GBo

■●●n。・//rn,1l on、′in/iwc sttiC/1avout/Shell.htd?larlg=en― IN2%3.0.1.2.0_15121607
16-02‐2016
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